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, 2nd August, 1972 and do

Delhi University

Conduct of Busmess in Lok Sabha, T
am directed to enclose herewith the
Rulers of Indian States (Abolition of
Privileges) Bill, 1972, as passed by Lok
Sabha at 1ts sitting held on the 26th
August. 1972.”

(I11)

“I am drected to inform Rajya
Sabha that Lok Sabha, at 1ts 1 ting
held on Saturday, the 26th August, 1972
has adopted the enclosed motion conctr-
ring in the recommendation of Rajya
Sabha that Lok Sabha do join in the Joint
Committee of the Houses on the Adop-
tion of Chitdren Bill, 1972 The names
of the memb-rs nominated by Lok Sabha
to serve on the said Joint Committee
are set out 1n the motion ™’

Motion
¢That this House do concur tn the
recommendation of Rajya Sabha that

the Hou e do join 1n the Joint commi-
ttee of the Houses on the Bill to provide
for the adoption of children and for
matters connected therewith, made 1n
the motion adopted by Rajya Sabha at
tts sttting held on the Ist August, 1972
and communicated to this House on the
resolve that

_ the following 30 Members of Lok Sabha

be nominated to serve on the said Jornt
Committee, namely -

(1) Shri S R A S Appalanaidu
(2) Shrt Shiv Kumar Shastri

(3) Shr1 Lambodar Baliyar

(4) Shr1 Dharnidhar Bafumatari
(5) Shri Shvama Prasanna Bhatta-
charyya

Shrn Amar Nath Chawla

Shri Anant Parsad Dhusia

Shrt Varkey George

Smt. Marjorie Godfrey

Shr1 1. R Gokhale

Shr1 Giridhar Gomango

Shr1 Md Jamtlurrahman

Shri M R Lakshminarayanan
Shri Partap Singh

Shri Mohan Ray

Shrimati Shakuntala Navyar
Shr1 Manikrao Palodkar

Shri Krishna Chandra Pandey
Shri Ram Bhagat Paswan
(20) Shrn1 S B. Patl

(21) Shri K Kodanda Ram: Redy
(22) Shri N. K. Sanghi
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(23) Shri Sakti Kumar Sarkar

(24) Shrt Shafquat Jung

(25) Shri Biswanarayan Shastri

(26) Shri Dharamgaj Singh

(27) Shrt Somchand Solanki

€28) Shr1 S B Thakre

(2 ) Shrimati Bhargavi Thankappan
(30) Shn Nit1 Raj Singh Chaudhuy ¥’

Sir, I lay,a copy of the Seeds (Amend-
ment) Bill, 1972 and the Rulers of Indian
States (Abolition of Privileges) Bill, 1972,
on the Table.

MR DEPUTY CHAIRMAN
House stands adjourned tidll 200 p M

The

The House then adjourned for
lunch at eighteen minutes past one
of the clock

The House reassembled after lunch at two
of the clock, MR DEpUTY CHAIRMAN
in the Chatr.

STATUTORY RESOLUTION SEE.
KING DISAPPROVAL OF THE
DELHI UNIVERSITY (AME-
NDMENT) ORDINANCE.
1972 & THE DELHI UNI-
VERSITY (AMEND.
MENT) BILL, 1972

SHRI LAL K ADVANI (Delhi) * Mr
Deputy Chairman. Sir, as my Resolution
and the Bill to be moved by the hon Mimi-
ster are to be taken together ] would like
to raise a point of order at the outset and
that 1s 1n respect of the Bi)l According to
Rule 64 of our Rule, of piocedure, a Bil
iavolving expenditure shall be accompanied
by a finan:ial memorandum which shall
invite rerticutar attention to the clauses
involving excenditure and shall also give an
estimate of the recurring and non-recurring

expenditure involved 1n case the Bill 1s
passed nto law 1 submit, S.r, that this
Biil...

MR. DEPUTY CHAIRMAN - But at

the moment you are moving the Reso'ution
disapproving the Delht University (Amend-
ment) Ordinance.

SHRI LAL K. ADVANI :
thing 1, to be taken together
why...

The who'e
and that 1s
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MR. DEPUTY CHAIRMAN : Then
there w'll be no point of order. Now you are
moving the Resolution; when the Bill is
taken up you can raise the print of order.

SHRI LAL K. ADVANI: Right, Sir.

Sir, I rise to oppose the Delhi Univer-
sity (Amendment) Ordinance as also the
Bill that is to replace this Ordinance and I
would commend the following Resolution
to the House -

“That this House disapproves the
Delhi University (Amendment) Ordin-
ance, 1972 (No. 5§ of 1972) promulgated
by the President on the '22nd June,
1972,

Sir. 1 have a basiy allerge really to all
Ordinances and this allergy arises from the
fact that I regard an Ordinance as a very
extraordinary power of Government which
is to be used very sparingly on very emer-
gent occasions. So, even at the cost of
repetition 1 would like to remind the House
and the Governmsnt on this occasoin of
what the hon. the Speaker of the First Lok
Sabha had said in this regard. I think it has
to be borne in mind always when the Govern-
ment issues any Orninance. Here it is said,
I quote from Mr. Mavalankar’s letter to the
Prime Minister.

““The procedure of the promulgation
of Ordinances is inherently undemocra-
tic,”

A very strong word to be used by the Spea-
ker of the House, but he did use it.

..... Whether an Ordinance is justi-
fiable or not, the issue of a large number
of Ordinances has psychologically a bad
effect. The people carry an impression
that Government is carried on by Ordi-
nances. The House carries a sense of
being ignored, and the Central Secreta-
riat perhaps get into the habit of
slackness which necessitates Ordinances,
and an impression is created that it is
desired to commit the House to a
particular legislation as the House has
no alternative but to put its seal on
matters that have been legislated upon
by Ordinances. Such a state of things
is not conducive to the development of
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ths best parliamentary traditions.”
Later on also in another jetter Speaker
Mavalankar has statde and I quote--

*“The issue of an Ordinance is unde-
mocratic and cannot be justified except
in cases of extreme urgeney Or emer-
gency. We as the first Lok sabha carry
a responsibility of laying down tradi-
tions. It is not a question of personnel
m the Government but a question of
precedents; and if this Ordinance issuing
is not limited by convention only to
extreme and very urgent cases, the
result may be that in future the Govern-
ment may go on issuing Ordinances
giving Lok Sabha no option but to
rubberstamp the Ordinances.”

Sir, 1 have referred at some Ilongth to these
quotations, to Mr. Mavalankar’s views be-
cause I feel that the situation that has
arisen today and which, I am sure, the hon.
Minister himself would admit. is very unfor-
tunate. Today as we are discussing this
Bill, the University is virtually not on strike
but under a bandh. Not only the teachers,
but the teachers, the students and even the
small employees. they are all off work. May
be, the Minister would say that what they
have doae is wrong, and many Members in
this House also may be inclined to concur
with him. But, Sir, this unfortunate situa-
tion has arisen basically because of the
Government not coming to this House with
an ordinary law, which the House could
consider with an open mind. Here we are
confronted with a fait accompli; having
issued an Ordinance and having come forth
now with a Bill to replace that Ordinance
even when the authorities in the University
and in Government privately agree that
there is substanc: in what the Opposition
says; or what the antagonists of the Bill say
they seem to think that it would not be
proper to allow this Ordinance to lapse, so
that the whole thing boils down to this that
unless the House rubberstamps this Ordi-
nance the Government feels that it loses
prestige. If I am not wrong, I am told by
some representatives of the Delhi University
Teachers Association that *‘if I were to go
to Government and say that, all right, be-
cause the teachers are cpposed to it you
may cool hown on the matter, I would be
exnosed as an incompetent person who did
not have the foresight and who did not have
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the furevision to apprehcad or to anticipate
what things woud happen S>, Sir, my
first objection to this Ordinaic: 1ad to the
B Il that proposes to replace this Ordinance
1s fundamental, namely, that there was no
emeigency warranting the 1.sue of this
Ordinance and that, 1t this had been brought
1in the form of an o dinary leaislation, of
an ordinary Bill pzrhaps the House could
have considered 1t coolly, may be 1n ity
wisdom the House could have referred 1t to
a Sclect Commuttee, and the outcome ol 1t
could certainly be to the ad/antage of both
the Umiversity as wzll ay the Government

Now I come to the substance of the
B Ii and I have three objections to 1t First
of all, here 1s a Bill which seeks to improve
the academic standards of university educa-
tion, and 1f 1 were to quote from the State-
ment made bv the Minister when he brought
this Bill , he said that this mitter has be-n
under consideration for some time “‘At the
request of tmis Ministey, the Universt v
Grants Commuission cons ituted a Committee
under the Chairmanship of the Vice-Chane-
ellor to go nto the admimstrative and
organisational difficult s of the University ™’
This Biui! 1s supposed to be based on the reco-
mmendation of that committee [ was not
here wlen the hon Minister ma‘e the state-
ment 1 was out of Delhi When [ came back [
was surprised to note that the basis on which
this Bill was commended to the House was
itself denied by the Vice Chancellor The
Vice-Chancellor 1ssued a public statement
saying that this statement was wrong and he
virtually accused the Minister of misleading
the house and telling this House that this
was based on the recommendations of a
committee of which he was the head The
words are rather very strong for a Vice-
Chancellor to use, quote:

‘ The Minister’s statement refeis to
the report of a UGC Committee presi-
ded over by the Vice-Chancellor of
the Delli University This report n i1ts
final version contamned some features
which the Vice-Chancellor (namely him-
self) found unacceptable The report was
thercfore, withdrawn from circulation at
the instance of the Vice-Chancellor him-
self.”

The Minister’s statem nt ha, coms at a time
when the 1ssue has become deeply and
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explosively contioversial It makes the situa-
tion still mo e difficult because, 1 effect, 1t
attributes to the Vice-Chancellor positions
which are virtua'lyopposite to those actually
hzld by him Now, here s a statement of
the Vice Chancallor contradicting and
controverting what the Minister has satd
IS the basy of the Bl Now, one thing
15 plain that this cannot be the basis,
because the report that s alluded
to as the basts of the Bill 1s a non-existent
one It s a report that never was It 1sa
report, baca 1se the Chairman of the comm -
ttee fumself foind 1t unacceptable, had to
be withdrawn Here are contradictions Yet
another contradiction I find 1s 1n the State-
ment of Objects and Reasons The whole
controversy 1s really in respect of the Coll-
eze Councils and the Statement of Objects
and Reasons says:

“A College Council should have the
same powers as the Executive Council
and should be head~d by a full-time
Chairman, appointed by the Visitor on
the recommendation of the Vice-Chance-
llor or the Fxecutive Council **

The two College Councils which are now
proposed to be set un, have not been set up
Only the Charrman has been appointed
They have not bzen set un by the Visitor
or appointed bv the Visitor. They have
been appointed by the Esxecutive Council.
I have seen another statement by the Minis~
ter, a subsequent statement clarifying 1t,
saying that 1t will not be by the Visitor,
but by the Executive Council, etc  Some-
how I feel that the whole process and the
stages through which the Bill has gone have
been rniddled with contradictions The
statement made by the Minister himself was
that any bifurcation of university education
from college education would be a retro-
grade step A simt'ar statement was made
by the Vice Chancellor humself 1n an open
letter to the DUTA and the members of the
committee It says that it was further
agreed that the university’s admunistrative
organisation should be decentralised and
democratised within the framework provided
by the federal character of the umversity
and without 1n any manner dimtnishing the
superior authotity of the key organs of the
universitv admua stiation such as the Execu-
tive Couanctf and the Academic Council. Tt
1s tmnortant thit the Executive Counctl and
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the Academic Council, which are statutory ‘ the people affected 1s adverse

authorities under the Umiversity Act, have
to be the supieme authortties and any other
body created has to be subservient and of a
subordinate nature to these bod es  Never-
ti eless, the Statement of Objects and
Reasons very categorically states that the
College Council should have the same
powers as the Executive Council  These are
the words used : ‘‘should have the same
powers”. Here 1s a contradiction 1n  terms
and a contradiction that i1s not <omng to be
resc ved merely by saving that we ma t have
the Ordinance approved today and tomorrow
when we come forward with a comprehensive
Bill we can review the whole s.tvation and,
1f necessary, amend the Act itself This 1
think 1s putting the cart before the |orse
1t 1s a wrong way of doing things  Today
1t would not be proper particularly when the
teachers are so considerably apitated over
the matter They have gone to this extent
We may or may not agree with it Fortu-
nately | would say that n this entire matter
no politics 1s involved  All parties here
aie peh ps represented on that DUTA
Perhaps the party to which 1 be'ong—al-
though 1 have the privilege of moving this
resoiution, perhaps there 1s only one member
on their Action Commtttee  But all parties
all shades of opmion n the vniversity parti-
cularly among tcachers have almost
unanimously opposed this Bill and the
Ordinance The other day the hon
Minister <aid that after all this Bill and
this Ordinance had the endorsement and
app oval of the Academic Council which
cowprised of teachers, 1 am sure he must
have noticed that two days back all the six
teacher representatives on the Academic
Council have resigned fiom the Academic
Council in protest asainst this Bill  They
a'l resigned  There are I think e'ght mem-
bers on the Academic Counci:, eight teacher
rcpresentatives, of which two seats are
vacant and all the remaining six have qut
the Academic Council on this particular
score  Therefore, my first objection to this
1s that, whether 1t 1s might or wrong, the
Government’s intentions may be very honest
the Goverpment may be intending to
improve the standards of education i the
vmiversity, the Government ntiy be honestly
intending to defederalise and democratise

the adnunistration of the university and !
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colleges by taking recourse to this mnstitution

of College Councils, but the net mmpact on
Thev are
unanimously opposed to it 1 wou'd say

that on this one consideration alone the
Government shculd withdraw this Bill The
Government should witl diaw this Bill 1f on
no other considerction  This 1y therefore
my first objection to this Bill that this B 1
and the Ordinance are opposed by the
general body of teachers.

My second objection of course 15
germane to the rrob em, namely, that I am
inclined to concur with the DUTA’s view
that this Ordininc> and this Bill would
gradually lead to the defcd-ralisation of the
univers ty structuie Several assurances
have been i1ssued by the Vice-Chancellor
saying that it 18 not so  The hon Minister
himse f has saird that there 1s no intention
of defederalising the st ucture, but the
moment you create tiers of this kird that
very moment the authority of the university
over the colleges 1+ undermiined  That very
mement  Sir, in fact the whole structure
co templated now s bevond my understand-
ing I have gone through the various
statutes now 1ssued after the promulgation
of the Ordmance, and 1t wo Id be pertinent
to nots that after this Bill comes into being
w! at will happen 1s that coileges will have
first of all at the lowest rung their Govern-
ing Bodie~, over them they will have therr
College Courcils There 1s one statute |
noticed which provides for an  Acvisory
Commuttee to the College Council 1t 1s
an mtervening t1er  Then over and above
all these there would be Co ordinating
Councils of variou, College Councils Above
these there will be the University  If this
kind of five dflerent tiers, five different
lines, are not going to lerd to defederali-
sation, I do not think anything else can In
spite of the good wislies and in spite of the

sentiments expressed by the hon Minister
and V ce-Chancellor  defederalisation 1s
mnevitab'e in the structure  After all if

various College Councils take decisions
different from those of the University, then
naturally 1t 1y defederalising The Uni-
verstty’s outlook a1d approach will not be
reflected  If tiev take the same decisions
as th* Untvers ty, 1 think they are redun-
dant At best they are redundant At
wotst they surely fu-t fy the apprehensions
expressed by the DUTA that this Bill and
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the Ord nance are certatnly gotng to
defederalise the siructure of the University

I wou'd like to poiat this out because
the Gajendragadkar Committee’s Report on
the governance of universities and colleges
15 also supposed to be one of the bases for
this Bull. Tt 1s supposed to be one of the
objectives recommended that the vniversity
administration shovld be decentrali ed and
democratised  But this Committee has very
categorica I stated in iespect of the Delln
University on page 42 that—

“In our view and taking mto account
the pattern of development of the Delhi
Unrversity, 1t would on the whole be an
advantage 1t the present cha acter of
the Univer ity 1s maintained.”

This 1s my second objection to the Bill
and the Ordinance

My rhird objection s this I have seen
the amendment of the hon. Minicter just
now and that amendment seeks to exclude
from the purview of the College Councils
academic matters. But anyway 1 would
like to point out that if the honest intention
of the Government 1s meiely to provide
admin strative umits at a lower level to
which the University can delegate ity autho-
rity for the better and democratic and
decentralised working of the University
affaus, the present Delhi University Act,
even as 1t 1s now, fully provides for this
situation entirely.

Then T would like to 1ead from the Act
In enunciating the powers of the University,
1t says—

““4, The University shall have the
following po .ers, namely "—

* * * * *

(12C) to create admumistrative and
miaisterial and otner necessary po.ts
and to make appointments thereto,”

“(13) to do all such other acts and
things, whether 1rcidental to the powers
aforesaid or not. as may be requisite n
order to further the objects of the
University as a teaching and examining
body, and to cultivate and promote Arts,
Science and other branches of learn-

H 22
Ing.
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On the one hand these two ena“ling

provisions give the necessary powers to  the

1 University.  But what does Statute No 11
say 7—

“Subject to the provisions of the Act
and the Statutes, any Authoriy of the
Uniwversity may, from time to time,
appoint such and so manv standing
committees or sub-committees or boards
as it mav deem fit and may, 1f 1t deems
fit. appoint to them peisons who a,e
not members of such Authority. Such
committees and boards may deal with
any subject delegated to them, subject
to subsequent confirmation by the
Authority appomting them *’

So, as the law stands today, without the
Ordmance and this Bill, the University and
the Universtty authortties have full compe-
tence to create such bodies for the purpose
of decentraliation also. Therefore, nmy
third objection 1s that this is uncalled for,
unwarranted and needle-s, Therefore consi-
dering all these objections, T would commend
to the Hou.e my ouwn Resolution of
Dusapproval,

The question was proposed

MR. DCPUTY-CHAIRMAN :
Nurul Hasan

Piof.

SHRI LAL KX ADVANI: On a point
of order, Sir I wanted to raise this before
at the outset, but I would raise 1t now. In
accordance with Rule (4 of our Rules of
Procedure and Conduct of Business—

(1) A Bill nvolving expendituse
shall be accompanied by a financial
memorandum which shall invite paru-
cular at ention to the clauses 1nvolving
expenditure and shall also give an
estimate of the recuiring and non-
recurring expenditure involved in case
the Bill 1s passed into law.”

‘shall

It s be

mandatory.

accompanied’—i1t 1s

MR DEPUTY CHAIRMAN What
are the clauses which involve expenditure ?

SHRI LAL K ADVANI * The creation
of a Collcge Council. T have tabled an
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amendment to the Ordinance ssued by the
University which says—
“The Chairman of each College

Council shall receive a salary of Rs
2250/- p m  The University shall provide
him with unfurnished residential accom-
modation for which he will pay rent at
the usual rate ”’

Obviously, here 1s a clause which entails
financial expenditure and I think that with-
out the Financial Memorandum, the Bill
cannot proceed.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN) Sir, the
Bill, as I will soon make an attempt to
explain 1s an enabling Bill It doe< not
mvolve the Union Government In any
expenditure Tle Universitv has certain
funds at 1ts disposal placed by the University
Grants Commission or other sources Out
of that 1t 1s already, under the existing law—
leave aside this Ordinance or this Bill—
entitled to create posts The hon’ble Mem-
ber just a few minutes ago read the relevant
statutes Tt 1s under those statutes that the
University has created certain posts So 1t
1s not that an expenditure becomes incum-
bent as a result of this The Universitv can
mncur all that expenditure by 1tself within
the power and authority that 1s already
vested 1n the University

MR DEPUTY CHAIRMAN *1 thmk
that expleins the position. Ycu can move
the Bill

PROF S NURUL HASAN Sir, 1

be. to move *

“That the Bill further to amend the
Delhi University Act, 1972, be taken
into consideration ”’

Sir, I am mowving this Bill with a heavy

heart I do not want erther thts Bill or the
Unnersity to be ivolved 1n unnecessary
controverstes which are  fundamentally

unacademic cantroversies However, Sir,
stnce the hon’ble Member, Shri Advani,
has already tabled a resalution and has
raised certain arguments, 1 would venture !
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first to deal with those pomts ana then n
a few munutes make a few other submisstons
for the col sideration of the House

Sir the hon ble M mber 1s absolately
correct and 1 do not thuk we on this side
of the House disagree that ordinances
should not ordina 1y be 1ssued This 1s an
emergency measure and a neasure of
urgency Withhut an urgency it should not
be issued Personally, Sir, I do not feel
that in ordmimary cvicimsaices I would be
prepared to advise the Visitor to promnlgate
an ordinance 1n respect of Universities

But, Sir having greed with this parti-
cular poiat here, | wouald crave the indul-
gence of the House to tak : into cansideration
one basic point And that was that heie
s a sttuation 1n - which 1f decentra 1sation
1s concerved of by the University and admi-
nistrative decentralisation, as conceived of
by the University does take place, then it
would have been possible to make much
better arrangements for the rush of new
entrants  to the  Unversity, better
provision could have been made for their
wstruc 1on Unfortunately, Su, as a  result
of certain apprehension and misunderstand-
mus 1t did not work and till now the arian-
gements  which had been conceived of
have not been fully put into effect Only
one¢ nittal s'ep has been taken for this
purpose Therefore, 1t would not be correct
to say that thic ord nance was prom ilgated
m a light-hearted manner It was done
with the intention of doing comething
before the new academic <ession began.

Sir, T would not like to get involved
mto a cantroversy wh ch my hon’be friend
has raised about the discrepency between
my statement and the statements of the Vice-
Chancellior T would like to state that even
assuming

SHRI'L K ADVANI It 1s mislea-
ding the House

PROF S NURUL HASAN The hon’-
ble Member 15 always free to haul me up
for any attempt to nuslead the House I am
under the control of this honou able august
House. I am not claiming that I can make
a statement without due authorty What-
ever I am domg I am doing in the best
interest of the University
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SHRI L. K. ADVANI :
permission......

With your

PROF. §. NURUL HASAN : May Il
make my submission ? Even assuming that
this report has been withdrawn, even then
the hon’ble Member correctly pointed out
that the Gajendragadkar Committee has
reconimended decentralisation of administra-
tton. The Umwversity Grants Commission
resolution is there recommending dscentra-
lisation of administration and setting up
autonomous colleges

For us, that advice itself should car'y
a great deal of we ght.  That advice has
been quoted by me in the Statement of
Objects and Reasons of the Bill.

Now, Sir, the hon. Member made the
pont that in the Statement of Objects and
Reasons, it has been stated that the Chair-
man would be appointed by the Visitor.
Now if the hon. Member would carefully
see, he can see quite clearly that the first
paragraph seeks to give the background in
‘which the matter came up, th> second para-
graph deals wi h the recommendation of
the Universuy Grants Commission and the
third paragraph gives the main points which
this Bill seeks to enact. So, the main object

of the Bill is stated in oparigraph 3 and
not in the background in which ‘he Govern-
ment has brough: this B 1l before th:
House.

I would also like to make a submission.
I would by no means wish to present ths
House with a fait accompl The hon. Mem-
ber was kind eno''gh to make a reference
to the amendments wh'ecn, with you pei-
mission, Sir, | am going to p'ace before the
House. It would. therefore, be sceen that f
the intention of the Government weas to
present the House with a fait accompli. the
suggestions wh:ch I have had 'he benefit of
recerving fiom teachers, from the authorities
of the University and from hon, Members
with whom [ have made every effort to
heep in close contact and with whom 1|
have had the honour of holding certain
discussions, would not have been itroduced
and tab'ed as offizial amendments, These
suggestions would now have been introduced
as official amendments if the intentinn  was
so disrespectful as to present the House with
o fait accompli. It is not, Sir, the intention
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of Government to do any such thing. ‘

Then, Sir, a question has been raised
that the College Councils should have the
same powers as the Executive Council. Sir,
that 1s given in the backgrouud, the back-
ground in which this was brought. But in
view of the fact that a great deal of mis-
understanding has been caused, and in my
humble  opinion, a totally unnecessary
misunderstanding, an apprehension which
does not have any basis in argument has
be2en raised, because 1 have heard with
greit respect the points that have been
made by the hon. Membzr., The point is
that the Executive Council at the moment
dos=s not have a single college teacher as
its member. The Executive Council has to
deal with innume-able executive problems
with whi:h the University is continuously
faced. Now, the e shoi'd be come authority
of the University which would go in detail
into thz problems which are confronting
the colleges We cannot hupe to raise
standards until this matter 1s gone into with
great care. It was felt that an authority
which may be called upon to deal with
questions such as thes question whather a
teacher has been wrongfully removed—the
matter has to be dealt with so far as the
munag=ment s concerned and the University
has to deal w th 'he management—or whe-
ther somethixg has been done by the mana-
ging Commuitee or the Governing Board
which is not in  the bast interest of the
Univers ty, a body like that wnich is going
to deal with such  problems mtst have
college teachers represented on it. Therefore
this was a move which, in my humble
opinion, was a correct move. a move in the
proper direction, and it would have created
a situation, if 1t had a'realy started fun-
ctioning, when the teachers of thz colleges
themsefves would be participating 1n planning
out what arrangements have to be made. ,

Having said this, T would like to make
one further observation on a point which
has been made by the honourable Member.
Apparently the way somez of the representa-
tives of the Delhi University Teachers Asso-
ciation have been talking has misied the
honourable Member, if I may most respect-
fully point it out. Government’s position
as I have stated very clearly is that the
definition of a teacher of the University
as given in the Act is accepted by th



155 Delht Universuy

[Prof S. Nurul Hasan]

Government and Government have no m-
tention of modifying 1t The definition says,
Teacher of a  university means a  person
appointed or recognised by the universty
for the purpose of mmparting mstruction in
the university or in any college > Now, all
members of the Academuc  Council are
teachers It 1s an ar tfictal way to create a
dichotomv and I do not want to do 1t It
seems all the people who came to see the
honourable Member wanted to have their
cake and eat 1t too  You cinnot say that
only college teachers are teachers and otheis
are not teachers And some of them put
forward the argument that * No, no we feel
that you wish to delink the college.”
The Act s very clear on that point that
‘teachers of the umversity’ include teachers
whether  appointed by the unwversity or

recognised by the university or teaching
i the colleges Theretore, the Academic
Counctl 15 body of teachers It s a boydy

exclusively of teachers 1Ithis been stated
by the honourable Member that he agrees
with the apprehension that 1t mught start
a process of changing the fundamental
character As the honourable Member,
Shri Nawal Kishore, pointed out in the
House 1 the last session, [ had something
todo with the drafting of the Gajendra
gadker Commuttee’s report and I was 1n any
case a signatory to its report I still stand
by that view which has been accepted by
the Untversity  Grants  Commission and
which has been accepted by the Government
as we have stated before, that 1s to say, we
wish to preserve or maintain the present
character of the Unive-sty In fact, I have
been repeating time a d again and every-
ttme any suspicion or apprehenston has
arisen I have ventured to come before this
House or the other House making 1t very
clear that we have no intention of bringing
about change 1n the present character of the
University.  Now, the example which the
honourable Member gave 1sa httle sur
prising for me, about the different layers
Now, the Universitv functions on different
layers, that 1s, a functional division beiween
the various lavers of the University For
example, the Committee on Courses frames
the courses The Committee on Examinations
goes into the whole of the examination
wystem A Faculty seeks to coordinate the
ictivities  of the various departments, and
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so on and so forth Thercfcre the existence
of layers 1s  not the correct way of ex-
plaining what 1s sought to be done But
identifying certain types of functions and
creating an authorttv which would discharge
those functions most eifcctively, that |
think 1s the main purpose N w, I venture
to draw the attunuon ofthe House to Clause
7 of the D tht Univetsity Act which with
your permission [ shall read

“All recognised teaching 1n connec-
ction with the University courses shall
be conducted under the control of
th> Academ ¢ Co incil by teichets of the
Unwversitv and shall 1iclude lectur-
ing, laboratory work and other teaching
conducted 1n accordance with a syllabus
prescitbed bv the regulations.”

After all, the most important function
of anv umversity, if 1 may be permitted
to say so, 1s the academuc function Acade-
mic decentralisation 1s not taking place
The overall authoitty of the Academic Coun-

ol as given 1 this particular clause 1s
not sought to be amended at all.
Therefore, this 1n  itself 18 the surest

guarantee that the upiversity 1n 1ts most
important function, name'y, the academic
tunction, will be under the overall policy
making authority  Because this particular
suspicion was aroused, the executive counctl
recommended to the government that n
order to bring out the character of the
university, you change its name from
Coliege Council to College Administrative
Council  With your permission 1 shall
move this particular amendment which 1s
totally acceptable to me because 1t 1s 1n
conformity with the overall thinking which
we have had We have not touched and
we have no intention of touching the over-
all academic authorities of the Academic
Council which 1s the surest guarantee that
all teaching 1 the university, whether at
the undei-graduate level or post graduate
level or at research level or whether conduc-
ted 1n a unwverstty department or college,
witl be under the contro! of the Academic
Council It was pointed out that if the
same duties are performed it will lead to
defederalism I would venture to suggest
that when the question of admintstration of
a college comes, problems arise mdividually,
Then there are certain common problems.
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So far as commbn prob ems are concerned,
there 15 an in-bwlt mechanism wnich would
ensure that the policy does not deviate But
so far as indiv dual problems are concerned
some one should be able fo attend to those
individual prob'ems and that has been the
mamn problem  If the size of a unnersity
expands, what 15 1t that 1s under stram ? It
1 not the acadenuc hfe It pneed not be
unier stramn There 1s

of course, con-
straint  of  resoarces Tiat 1s a very
moor ant constraint ¥ do not wish to

deal with 1t now  If the size of the univer-
sity expands, 1t means automatically the
faculty would expand and there would be
more teachers If more teachzrs are
appointed, there would be areater scope for
spectalisation and greater participation of
teachers in inter-discip 1nary studies and a
situatin wou'd be created whereby the
academtc fgvel of the entire university can
be raised On the other hand, 1if each
colle e 1» working 1n 1solation 1n the nam:
of federahsm and if no 1n-b ult mechanism
1s p ovided for co-ordination and better
unthisation of the teaching ta'ents available
mn the umversity, then I would sabmit most
1espectfully that the standerds would go
down  Therefore, the expansion 1s really a
pressure on the admsnistrative organisation
of the umversity  If there 1s decentrali-
sation of administration, then 1t becomes
possib'e to deal w th the expansion 1 num-
bers either of co'leges or of the student
poptlation of the umversity

There 1 one more important pomnt which
has been made by the h»n Member and he
has referred to the provision 1n the present
Act

SHRI N G GORAY (Maharachtra)
Sorry to interrupt the Minister  The whole
dispute so far as the Bl 1s concern~d
centres rhand the tdea of College Coun d
as the Minister has jist nos pomed out
and to avoid that he has, by an aneadn nt
suggested that instead of College Council
there may be Colleze Admuntstrative
Council T wouid tike hum to explain how
the Col’ege Council 1dea and the new 1dea
of Co'lege Almunistratine Cohuncd differ
basically f om each other.

PROF S NURUL HASAN S, 1
would 1 ke to deal with the point raised by
the honourab’c Member a lttle later 1
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shall now deal with the pomt which Shri
Advant had raise He had referred to the
fact that under the extsting law of the
University, the University can create posts
and he had said that it had all the powers
to do things which are incidental to the
basic objectives of the Untversitv and he
had also satd that 1t could ap.o nt sub-
committees

Now, Sir, the very imnortant point that
has to be tak=n into consideration s 1n
rexard to deihing with the Managing

Cnmntttees of the Colleges  Suppose the
Managing Co imittee takes action against a
teacher Nov, we do not want a situation
tin which any action in respect of a Manag-
ing Com nittee can be challenged 1 a court
of law and t is satd that this power did not
exist Theretore it was necessarv, if the
rights of the reachers and the stadents of
the various uolleges had to be safeguarded,
to ensure that and exp ratly we put and
malde a pro sion that 1t woild be possible
for the Unversity —we added to the poiers
of the Universitv—to establish these College
Admunistrative Councils

I will now come to the point which has
been raised bv my honourable friend, Shrn
Goray He wants to know what the diffe
rence befween the two 1s  Now, 1n respec
of a Collcve Council, wn terms of th
statntes which had been framed, delegatio
of power by the Academic Council woul
have bzen poss ble  Now, since this we
arousing  apprchensions, the  Executs
Council has recommended to me to chan
the nomenciatuie from “Colieze Council
to  “College Adnmunisirative  Councils
which means that the delegation of author
by the Academic Council would no lons
be possihle  Tws, Sir as far as1 I«
been ab e to und rstand, 1s the bisic d
rence between the two  The delegation
authority would now be possib'e so far
the Executive Counctl is concerned
the de egation of authority by the Acade
Council to this would not be possible
Academic Council will certainly be ent
to call for a report. But that 1s a diffi
matter It cannot delegate s authc

i because once you call a body an Adn
| trattve Council, then 1t means, 1n
{context of any University, that yc
1 distinguishing 1ts admmisprative fun
! from academic functions and, therefor
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15, 1n my opinion, a fundamental chan.e
which, 1 hope, will allay the fears and
apprehensions of my colleagues, Sir.

SHRI MAHAVIR TYAGI (Uttar
Pradesh) : Why not bring in the same idea
m regard to the functions of the Council
instead of 1 name only ?

PROF. S. NURUL HASAN : Str, if the
honourable Mcmber would only bear with
me for a few mmnutes more, T will try to
finish as guickly as possible and deal with
his pont.

Y e fag (fazre) o sfme, #
1% ATEAA J WIA F1 oA fagie ¥
wawd Y AT fR@@r agar g gar
g 3T S AT OF fewe § W1 W &
I g1 gar amE.,,

sft sqawafa : ot a1 fys 99 w@r
roEi owaEr ST g Iwa fei ad
YT 18 |

st e fag - gmR are 39 S
izl & t...9¢ gfg-fammar s @
Y % gg 9%F FAQTHT E |

Y gaawafa : o §5 T1gY | AT
T SYST YPA ar FE A7 AN a8 e
T

Y grarew Tag @ g qmg...

5y gaawfa ; F1€ W =i A fEr
t

st warm fag - (e & )
At qeE ARmw wew (fagr) o
ragy Atfed awe...

ft guewafy : gz g7 T1F 2 ) A9
FAFT & ST A9FT I T AT
watfeX a1 @ gz ¥ 19 TEW
gFe fagre & av ¥ g sfaa
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TE R

st WFT AR W FT T F9
HITF IALT FA T AT g ST
FrfeT 91 4

MR DEPUTY CHAIRMAN - All night.
Yes, Mr Minister, please continue with
your speech

PROF § NURUL HASAN . ! would
hike agamn to repeat what | have always
stated—and 1 have taken the opportuniy
of making a statement in this House and
the other House also—that the Government
have no ntention of changing the existing
character of the Umiversity, that the Vice-
Chancellor has no tention of dotng 1t and
that there 1s no difference of opmion bet-
ween the fundamental thinking of the Vice-
Chancellor the Executive Council and the
Academic Council on the one hand and of
the thinking of the Government on this
subject on the other.

I hope, Sir, that my honourable friend,
who also happens to the Pro Vice Chancellor
of the University, would bear me out that
the Government have not done anything
which would go against the wishes of the
duly constituted bodies and authorities of
the University.

Sir, on this question that we do not
wish to change the fundamental character
of the University let there be no appre-
hension, and if anyone has an apprehension,
I hope this categoric assurance which I am
giving on the floor of the House should
carry conviction that theie is no Qquestion
of the Government gomng back on it,

Secondly, Sir, this Biil will not create a
situation 'n which the college teachers would
be disassoeiated from post-zgraduate teachmg.
Sur, I just now read out to you section 7 of
the Delhi Unmiversity Act. Under this, itis
the power of the Academic Counci, and 1t
would therefore not be proper for this House
to give any directive 1n the matter because
this House has deliberately approved of this
Bill and has given an academic autonomy
to the Umversity, and I do not think that
there 1s any intention n any section of
the House to take away the academic auto-
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nomy of the University But, Sir, at the
same tme I have had the occaston to dis-
cuss this matter with my colleagues 1n the
Untversity of Dethi. I know therr pund I
know the mind of the Vice Chancellor, and
the mind of the Pro Vice Chancellor, and 1
entirely agree with their thinking that they
are anxious not only that the participation
of college teachers 1n post-graduate teaching
should continue, but that rt should increase
Therefore, Sir, there 15, 1f [ may venture
to make this statement on behalf of the
academic head of the Umiversity —because
the Vice Chancellor 1s not merely the
Executive but he 1s also the academic head
of the University and | am sure he 1s reflec-
ting the sentiments of the Academic Coun
cil—every ntention of involving more
college teachers with post-graduate teaching
and research work of the University

Sir, there are two o h r asprcts of this
problem to which I may mak a b ef reter-
ence, that 1s to say, that in the professional
feculties, viz Medicine, Technology, Music
and Fine Arts 1t enables the University to
set up autonomous colleges Now there 1s a
lettle bit of apprehension even on this score
Therefore, Sir, I am, with your permission,
moving an amendment that no college will
be declared to be an autonomous coliege
without having obtained 1ts approval 1n a
manner prescribed by the Academic Council,
so that there can be no fear that this 1s
going to create a difficult situation

Sir, the last point which I wish to place
for your constderation 1s the change in the
procedure for making statutes Sir, till now
statutes were made by the Executive Coun-
cil with the concurrence of the Court In the
case of other Central Universities—Jawahar-
lal Nehru University, Aligarh Mushm Uni-

versity, Viswa Bharati, Banaras Hindu
University—this House had changed the
procedure and had stated tha. the Court

should not have any power in regard to
statute making, This 1s also the recommenda-
tion of the Gajendragadkar Committee But
1n view of the fact that certain apprehen-
stons had been expressed, I have ventured
to place an amendment before the House
which will make it absolutely clear, and
would not leave it merely to conventions,
that whatever academic matters 1re, 1n those
academ.c matters no statute will be added
or amended or deleted without the cancurr-
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ence of the Academic Council, and of course
the concurrence of the Visitor That 1s the
constant factor So there 1s no question of
making anvthing new about 1t What n
f ct has happened as a result of these
discussions and deliberations 1s that instead
of the Execu 1ve Council taking concurrence
of the court n all academic matters, the
Executive Council will be taking the concurr-
ence of the Academic Council before
making, adding to or amending any of the
Statutes

I have just seen an amendment which
the hon Member, Shri Bhupesh Gupta, has
given notice of That 1s to say, he has, I
think, added the emoluments and the terms
and conditions of service of the teachers of
the University, and the conditions of
recognition of teachers of the college 1nsti-
tutions as teachers of the Unmiversity [ think
these are the two new points which the
hon, Member, Shri Bhupesh Gupta, has
added I have no hesitation in accepting
them I will make one subnission as to why
I did not myself move that That 1s because
1n the existing Act, Statutes and Ordinances
the emoluments and terms and conditions
are prescribed by Ordinances In Aligarh,
this hon House has agreed that the basic
terms and conditions should come and form
a part of the Statute, Therefore, I am only
making an explanation why I did not do 1t
myself, but I will be verv happy indeed to
accept these two additional points.

SHRI BHUPESH GUPTA (West
Bengal) These two amendments of mine
plus the other amendments

PROF § NURUL HASAN That s
what 1 say

SHRI N G GORAY [Itis coincidence
that ali the amendments appear like that

PROF S NURUL HASAN : Sir, the
basic 1ntention 1s clear The basic intention
1s that 1n all academic matters the Academic
Council should concur with any proposal for
amending Statutes That [ think is the basic
principle which the Acalemc Council had
recommended to the Government for accep-
tance 1 had attempted to interpret 1t
with the help of the law officers of the
G wernment and to translate it into a legal
language Now, I am grateful to the hon
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Member, Shri Bhupesh Gupta, I am prepa-
red to accept 1t because 1t conforms to
the basic principles that the Statutes which
have a direct bearng on the academic
functioning of the University should not
be amended, added to or deleted by the
Executive Councii without obtaining the
concurience of the Academic Council

Finally, Sir, T would like to make only
one more submission and that i1s that while
I commend this Bill and the amendments
about which I have spoken to this House
for 1ts acceptance and for pissing, I would
like to say that the Vice Chanceilor has
said that he 1s not going to close the doors
of for negotiations that whatever steps he
has taken are taken but he would be prepar-
ed to wait for further discussions with the
representatives of the teachers and he would
continue with his efforts to evolve a consen-
sus and he would not hke to take any
hasty steps, so that if as a result of these
discussions 1t becomes necessary to make
amendments to the Statutes already framed
then the Academic Counctl and the Execu-
tive Council would make such amendments
and I wou'd only submut that I shall ty
my best to advise the Vis1 or that if these
amendments

3p. M

s Az gae W (3ITT 93
SATeqET WFIET, ATEAT F1 9% | I
guy 99 f& 7 Sv wgd faqw #1 o
Friggarsg ] & f& azw was
atRg - g F77 8 fr eNIU Wi &)
Agr & AT sy=Ar9Fw) ¥ gw gArg wufaw
a1 g1 T FH & fou Fav F 1 S
FIE amigT & A1 §, AT HEAIGFT &Y
g@1g 9T F1€ FMgA FIAT F ¥ AT FY
TH g9y #¥Ar Iifgg 9917 39 F 06 e
Fg fF are@ Afgacag FE W)

«t 3q gamafy ¢ F B, wT
afesd 1 ag #1E carzz W% W AF

Sto Qo TN gAA : WIET 1, IR
¥ m9%Y AW § qrears @ w9 ar
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¥ ¥ o7 @ guferAg mwgar) &
34T q91%, R FA9 W 9 47 W@ 040
fe & #g 719 Anar ax | 3@ aAfas
2139 A4 997 gry 7 yfeqqx @y § U3
A &) 39 wAfadw W A uw
mdre gAL fwar § fy 9 a5 gz
F AR A7 AEEF ¥ IAR FAIfWAET
grafady #1 fraidz aarfds &4

st aeay s g w9 ¥ afwwg
F A AT fHaT 2 97 7 AR ArfRArs
TFFAT FIG |

Sto Qo A% gaA  IAH TITHE F
Afadtsy vg & ? Sfev wgr § 7

S #WIAT TWE WE 2 FEASR

CE-

Yo Qo AFw gaA & AT FEATEAT
FgO1 % a17 0F AT f@T F g8 A
AT CF QI IATE S AT § a9 FE &
fat Aare g 1 arT &Y @1t 719 g3 Aral
7Y, AfHd 3§ 9g a1 Sifay |

wY Ariyay q@E wEr ;Mg faza-
fagsn 1 e femEdz  aqm
TET & °

it 39 Fwafa : A9 TN a1 § 39
faes g7, 3a% gz @ F17 g HfFear

Wo QHo J&W g&A  HITAl ¥ A
FEAT | o AT3vAr 9 g fwer Y @
u ag agy #gw 5 93 Afag

Y AWTIT qAIT WA wA AT F
q17 937 FY 74T TELT @ A1G § 0 °H
F 9g® g @A g t

Sto gd@o Aew gAA F a1 gwHAT
g f w3 off 923 ) sww 2

Anyway, T request that the House may
be pleased to take nto consideration the
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Bill fuither to amend the Delhi University
Act, 1922,

The question was proposed.

st aas femi (waAw waw)

31T AEIZA, TF S fagaw gradT
forear =t St & % frar 8, sftaw, FEw
Faragasier § T wA &1 2 ek
gfexs ¥ 9y I At qfg #7919 2, A%
araz faaar wdafvas g fagss a7
wor, ¥R w2 AF TETET 3, WAL AL
fagas fEer w2z garas) § ar wifsame
¥ 9T w1Eft FF a7 AT g1 e,
T & oz enfedeq ma gar feelt gfa-
atqay 99 aifaugs ¥ za% faom
TF FMEA K7 AEIS IS AT IFEIA
gsaie &1 | z@H ww Agr fw arza-
FiEAT T TR qen| foar, fasr g4t
St 7 W1 gawT wrarE fear, AT a7 919
1 g2t & 5 aF uatfaoas fagdy 3 300
& Fqa Arayg g1, S-EIA IAIS A1 el
i@ 1, IFF FIT W FATS A,
8 arita #1 wiqd fagwrer AR AN gfager
g fF s Wt g ar @ ;g A=A
fas=a arar g ar gfaafady s g ar #1§
geare g shad, wA1 f& ¥ e
TITATOT ATRT 7 F3T AT AAAT FAY
St o g fw oag eanfedem & g W
TEY L, gA AW @ AT A aFAE
fr cadas & was & o aifzaeg &
$2g FIA TV JTALAFAT 9T TAGHE FT
T FI AT WET FI I FIE qFSA
aragy g, anfs § gz @a sAar g fF
aifz¥a afFT qray Tadnz F1 § Fieda-
guw #, ¥fFT star B aEdra @& o
FgI, IAFT CATSET § & ITAIE Al
arfge | gF 3@ & fF o9y q W §
gradio wfy N ag wifag 94y L a s
ag QRISEY FAT O | 1T 3G TEE QA
wrs s F 9ad faen
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“The question of reorganisation of
the Delhi University has been under
consideration for quite some time.”

atr ¥ TeEHmA g & oaiE, wrs
g% T ag aA 95 @ A 5 =g ow
grem fad fendargios & gy |
FAAT AT | JY 9 1T & TF qHI
Guu WA Fgag W Az A9 @
wieA ot 7 fzea) gfaafadr & 95 gane
rzzd §, A Y waw Ar 5 3IAF 48
FIANT & A Ag Y a7 AT 2 F @e
qres TEMAA F gIT W FAr 2, W
glar & T Aare ag far g 5 ogw
ga#1 e 9tz § F2is w3

g0 a1d 72 FF wead & 9@ °
fazedl afqafadt fraq vafaoma 7 =9
qrq 1 HIAT ATIAFT oU 7 At F T
qig &1 #15 41377 faw sy @ gAy
gfrafadt 1 dgeq FT T39T AN
iz w13 w1 fefafsa 21 stigar, graifs
27 6@ FY AW T 3T A AT g
FIT AT FAfwor £ WMT FGIA T a2
FesT B0 fF Uar #1 @ gIHre &7

SRR

& qF a1@ WX Fgar agar g fw
Hrad F AT F JATAT AT FI A
zg A19 #1 39 f& St Figg-sigest w1
FHLT I4T o TH AAT T A1 /AT Y
STAq 2, 3% 2 NPfaga o 1 oF dz
grzar a1 5 &z usfafasg fza aifem
gard S T FT W7 3T RITH ¥
FIHS Fifgeq I8 g, Ay gt @ 9
qrg ¥ AaWg A1, afFT IFF arage
wg f gfaafady a= 91 22 s@ #1 a3g
arfgad sty T {aar 7qr | AT gradg
TAy o g A% FL A1 § wEwr A3l
gz 379 AaInzA 2y & o = paw
15:1' ¥ wd7Hz Ay o w07 A0TY R A
z, agf a% {5 w57 Fifaes &1 Arq
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agw &3 F19W vefufqe fog wifaa vax
#Y §a1T 8, 38 W) 39 19 F1 9gq @ ¥
T srfedq &1 19 F557 & &7 g
fipay war, sy fFar oAl SI9 q9A &
&Y faar or 1 A1 SEfATA FT AT FIST
afqw Y ofY siie a1 & JHIT FA@ M
g 2, I qrag qqr wAar § fE oqgs
gt zak g1 f& gAFr wEgr oAyl
Fifas #1 o) grlr e oFefus Fifas
F1 Y grfr, sfEa 7m gg=d & ag aAw
wehragfeg #Yfaq & 31 & ) oFfas
FYfas &Y agy Y 1 5A% Wiy ag & fw
anfedq § O F7wT FA9 F1fqs Fr
g7 98 99 A FHIHAS F J1§ II5  ATAT
1@ gF mE w0 fF AT wdedz,
arfwfmas gughz, O A9 oFAE F99
ST R 8, AT WAw Td F oa¥ede )
r wifefr= & wraar g, #=fs & wiaar
§ fF ga%T A §W&T &7 oF faaqe
Feat T 2 o

Ste QWo AT gOW :  SHATHAIS,
AT WA IEA G A1 § 9% g
A1 g7 ag g1

ot Agw femTs AU AR sroE
qreAr wrgr a1 gt asar § fasgs
afea, Sfimq, § oF 1@ AN Fgar Tigar
a7 | ATIT ATT FAT A €47 F31 % graq
q g9 fafafad &1 @ & f& & wos
WAL 1 917 wizaw ¥ @ s
YT agdt gz gfaafady ¥ war 8, aY o«
& sgramar fr qah ot g9 fafafye &
sfamz &3 %1 qa1T a5 &1 1% | #E
SaT g a1 3ar F17 § ? &7 uF fufafes
gr3¥ 7 gagewe fxar &, 7adRT 3 uager
fear & at faeell gfrafady @ a1 sdmg
gfqafady &Y, wa & ux g1 =fgn o ar
Frraizz ag w1 fF za¥ smsRT Ay
T FTAT AT AT CI/T FI9T 37 917
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F1 @99 & & orox anfeda aga & ol
# wiverar 7 $xy Prar

W g g ¢ aAfem € 5 g 4,
fae#y gfaafasy dvad gaifagma &1
A, 37317 o 93y 9gS T@ @@ B
Feerg frar g 1 ga#r fog AF-90T
@Ed 18 g -

“To introduce major-long-term
changes in the structure of the Univer-
sity through Ordinances—Ordinances
only is the latest style adopted by the
Government of India, the State Ghvern-
ments and various University authori-
ties. This style is best suited to those
who are determined to disregard public
opinion or opposed to open discu-

ssions. The DUTA condomns this style
specially for its undemocaatic nature.”

The manner in which the decivion
regarding the promulgation of the
ordinance seems to have been taken is
equally regrettabe,

stad, oF am & ot wEar g
W AT HE Y J gE w3, THRAIHL
FAEY FY feZ #) 39 1qdA¥z 3 wEER
frar 2, ag st tag 3% fguazdr § o9i¢
I9F HTATT 9T uF FiAgfag faw 9
2139 ¥ ¥ ary 1, &Y wa us sifragfay
fam ad @erar Y § 3 Aarvwn &
FIT TaLFAY oY 3§ fradls fagas w0y
A F ) gHRY AIF HET Aar oY, F
g%l a9 famgs s wrfeda wfsw
WAL S Fiedtzgad § & A941 § |

HAY, TAF H®L WL AT G AT
A1 A AT AGHF g I ¥ zAK qF
T8 % 37T 98T gT @ A A, A Fg
fear f& fetefan adf Qwwr, Fewe FFez
WA R Az que = g7 qie-
79Uz wd &1 W dviwa ad g,
QAT AEY S 1 AA - e 7T
qaT A& T3

i
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oF fravq &t 31 sy fasmaa
7z & fr gfaafad guy =9, 7oq q=4,
AT BTG AT SUILC ET A UqIgeS
FTAT o1 wWr g, saFr fagfsa @ @
@ & f5 I9F g w9 I 7 AR
2 gy v £ agt 91 §F T gHo Qoo
UHo G0 &lo FWIAT F1 & A% | TN
vasriqw fzar & 5 wofaw feardaee @
g9 Ay walzEadeEy gu ) T F FEF 8,
Sg3q 7 $913T udizee g gfaafadt 5 &
ar gaa 1wy " Ag fwsar ) g Sy
F1 899 957 g forrag g ¥ 9z 919
qAqr g fF arsa-arasT 7 fY, a9y 69
g faar st g 'fr sran gaaidey
greg & wmy fagr & oY w9 @A
gy & A g1 warar § Awzar g,
gan fagarq T T & J1q IJAT SAIQ

agr g

H o 919 a8 97 Faar Tzan g &
38 FRgaa Y gan g, =4q, sk Fw
zofag st & & mma¥ 9ge 1 ogFwd
fafyedr & & ggFma oifed) § =g
FZT W% A §, TAN FE FFRIAA g |
faars & AT 9T AR, 7O sfaer g
g fr fam awz sargeara qg® gfaafadi
gars  off Y 9g @A 41 fF—32 1%
g9 UF T J¥eE HFqG—TE UF FEY
T F1 gvg T BT W | G FHAC ]

e g Ui M bEr 2 v w9 gar

1 ¥NTIF a9 g F A7 ATH X
TaHAEE IAY g% WFT FA § Al 9%
yIFT 3T FEIE 7§ I 1@ F Ay
gy AT @Y feaaay &Y aig & a8
FramdAly gEr @ 7 #er fF A AW
arzA-aaS F a3 7 S Fzesdedy &
IgF! T FT FA1F § ) § 39 AT F «qraw
agr =igar g, afFa 97 qr3@-9qeT =y
qig §1 €eWE T A1 SHY FOYIF
§27 1A § | W19 IAFT TA1T A § FHFT—

1

[28 AUGUST 1972]

P

(Amdt ) Bill 1972 170

gz fruzT FFEqd | FTA-TEEAT A T
W uF aaa fzgr g1 4 gre &Y MgA
Tezhe faar &% q9r ¥ 94 qrag #1
FIZF-AFTZT Fgd g HIq «aqz § ¢

““As one who has taught in Delhi
University for over thuty years, I
would wish to solve the problems of the
University through direct consultation
with my colleagues. In view of the
complications that have arisen, I feel
that the interest of the University would
be best served if the entire question of
governance was studied afresh by the
academic community of the Delhi
University with a view to formulating
and recommending changes in the law
governing  the working of the
University.”

ag IR 4 I FT T | AT TF aAF
stiqsr faw gfeew & @req & seaw, faasr
AGHT 2 [AE qESIUA F7AT 99§
aF g% At A1 F1y & fam @i FrzA-
FreaaT 3T feT ag A € R g fE
FifesFoea 4718t 7€ 2 zafoq AN axe
§ gust waaat @ A9 9T faqre F7
arfge | =fwq, i a8, 9% 17 IAF
s FAMT ST E 26 g a1 f§aE
ECACIE AN s
““Tlte Vice-Chancellor added that n
further steps would be taken to implec

ment the Statutes mn connection wit
the College Counc'ls.”

ar osMT ¥ wEgEA gEIEIEe
Fgy £ @y 3@ AT ¥ oFAr ww
g f%  w2egew  #1 d@F A EW

FZT  Fifas AT IGF AR A
AET E FY | OF GUF ST Fgd § I
gt vy ot fr anfsAem snogwm
Y% AITH-IF9AT FgF & BH 9
TCTITT F TIUBIHE AG FIV | T T
wieq #9 zafae & f& zaw gAg
dar g1A1 & ) (Time bill ring) W7 21
difay, 9ga gwari e 39 ¥ 1 SAIET e

b 5 it
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[sfr 73 fFoT ]

78y g Fred et gt a8 ) &Y =ftas,
Frza-arEET S & 98 ok Hian feafve
2 7z 3t vgr & wr-AM WY IEF AOY
fafqezT qrga &3 ) &, oywaq fafa=r
d¥g & & ) 919F TF g FATAT 57 A
T fx gu 4 a3@ FT Fos ogfafazeT
Ffge I7A a1 W | ATIF-IFSTH
7 wredee w1 N1 fad GRa© 2 fgor ar)
grA 1 feq agor sl ¥ qg fear @r )

FAT AT I ATIF-ATES7, D]
frer $T 1 FT @ T Q@ 9F 7€ snafa
g 21 offT 9w ag gzar g wh Qar
amar g f& aigg-Argar @Y FEar R
39T & ggi 9% fear %7 faar strar 8y
ZU AT & wga  fF A1 A7y -

Y A1 fAwge A7 @I5T 1 Keep  some
identity of your own also. That jis what
1 wabt,

a7, zaF g7 A AT FENr § 98
ag & fF 298 % A8 {5 =Y arad o¥=Re
T fee & faaat sg wig w349, S9d
feafq 11 a6 @1 st &, av=g S
afgs s § ag a8 *1 & | S 2
T § 7g Fg1 AgAr § 5 51 g Fifasw
FATA W71 7§ &, IAH! I FT 9O 4F
a1 fm g7 Fifaes F @10 FISSAT F1 gawg
F=ET GG ¥ @ AF AT AIEH-ArAsT
T urefasw sifas & Fov o 39 gy
FS9 g 48 AT 9 & A7 T Y g%
gfeaqma 1 faF &, Ia% @ 7 @17
TE! ATTHT 38 aR ¥ syrafsar 9

gz WY s9Ft gar 2 & o wrag
FRE FT @ 7 Ff fr T Fifaa g
1. dz@ gy qefufqas fzy Ffas gars
sig A H g Tgar § fr fafaec
q1g9 39 1T FT I T 7 T 29 99>
§ Stwrafew agf @ o ohafade adr g
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zq Fifael @1 @ afEn g 9aF oF feed
¥ g7 @ wAF T ux A@ F 18 freg
frar st YT oz et s §F f9a gaa
& fon 7 Fifucg amg aid ag w19
za% grv0 Q9T &1 @1 2 41 A7 HIT AT
A A & @A g f5 oz AW F Al
# guwy fee & argar =ifzg T 2gar
Fifg

ag 1 Wy A7y & Fr snfsdes & af+a
qI9Y AT OF FITH-AFGST F JIA-ATL
FTF-FFEAT 347 fRw & 1 A FEER
AT agy srafadrs |

Sto Qo 6w BHA : JIZH-ATGALT HY
AEATE TAET § |

oY Aga {waiT : 3 suwEr g9 )

Mo QAo AR gERN @ IAFT A&
gATarg g &t 91 JTIH-AREST AT § |

=t Ags RO ;. Z7EIS AT FT
aneaig ag! g 9 % oGFwa war 717 )

o QHo I&H gaAF :
FT FTAET & § |

TAFAT G

off aw M @Y & o3 wF ovEr
ar f& T 77 qeg FT oeNIE § 4 gad
aia § gg FgO Argm § 5 garafgd
grezw wfamg § ag @ 7 N 5 7
Frow Fifaea F1 g #r fesw F5T
Afad AT Frgg-aragy 7 WG giiag-
fza w2 't Aifzw & gaFr g0 o1, ar §
7g ard A3 gug A zEd foawa
Fa1 g 7 L UF a1 FIST §) OF FIES
g1 aFat § @ feT 3@ qig At
ar @va FeF Fifaa ot 27 gedr § ok
8% WA 77 g fv drw ar S far
qEH-AFFFE & JIEAT, FRE-ANT q129-
AFFST G AET 1 A7 & ;A g fF s
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= oarr ¥ o eifgfes g
fesa &7 afST | g7 a® ¥ W
Y a1 A7 FSIF £ qeqw Y qrary @
"% g a1 fwT = g sanar gean 1feas
F1 agr gAY Fifga)

§uF a1 73 I ATE F AT
=izar g f& 4F H=91 & A q@ guad
g frzyraz gaedl &, afrq gawm W
CEiCHEERCIES SR A C I G
FiRggaE srwAwr g & owmw @
EA A FIOAT F AR 971E A7 & @Y
g\ A FIEAT T foarg gEars AR g9
F uzAra{®r ¥ {1 M€ qgre a5y
=T g & W T IR gW oqd FY
At gugy 1 2 fF fromg @1 gEdfadw
#1 fawga 93 gor &7 far ¥ ) 34
gSIEnT 7 e sfogar devwma &%
g1 & o< fret Y ggr & ax & fasar
78 € 1 & 73 faazT wear "gar g fF
Sgh 9% FIAARA FT FA@ § A FoA
F qrar fgar 3, ¥ 59 a7 § greiwdw @
fr sa% @=ai #1 Jz woFwA fas,
Fet q¥ graT w3 g1, qz23 fefeafeq oy,
grav @ Esd g ¥ix @z W fgedlsw
gfiafast § suxsarar g W ¥ ag
| 2o ..

s, ¥ g9 wraey Qo qgAr
FIZAT § ATTFY FHIST §F | ©F AT AF,
S g AT A RaT 3% qEA
¥y Wehe T ST SN A UFH
FEE—

P IETES N

““In the fight over the college courcils.
no body 1s concerned with the damage
being done to higher education. At least
15 colleges of Delhi University function
in madequatie buildings, tackinz Iibra-
ries and even common rooms. Nobody
has thought how the students 1n these
. colleges will ever be able to gain adeg-
uate facilities. Nobody has launched
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any agitation to demand improvement
in post-graduate teaching.

sifeT & § ag a1 wgar Gz £ 5
Wt gzt oF3difaa q ouadw A, A
IEY qUITAT HEAT E |

“This was only a temporary phase
ard the university community has the
strength to solve all the problems 1n
such a manner that the moral ethical
and academic standards are upheld,
maintainced and improved.”

¥ zaxt @§z FT@r g1 UF ag &
T Fgar argAr g 5 8% A qar fe
a1 gfear d3wa snw gAY ad
Fiwg Y gAn fgear @, 58 Fav w1,
ag @ WAL J9F 19T AgAT § T 4
Fgnt fr el gtafady & gav grines
¥ =%@ g, Wq 18 9T agi go Mo T 24
g &@ giar 2, al a1 gfeqr A=A
BIRAT FEE,FTS EN HAT FZ 3F A1
F fougae 77 5 o1 a1z 3fem Samw
¥ @ 2y g3 gArafafzar ¥, $aaq of-
fedts ms vgFwma &1 o7 S3aa aafe-
A7 g 37 Ffaem gT A9Ar gwy ar
gast Fatz @l &1 afg amdg g
AR T@ 17 FT A(¥A9T T R ag oY
Fifgeq & | It 1s not the last word, but
only a new expermment. #{T f& qI37-
qrFgAT J FBT g @l 8§ gEmdar
g 5 39 mxEgdBE A1 PaT @rIm
2 A A awT FAT AT 1 g7 g
F arg & THF1 GAAT @1 F )

DR. VIDYA PRAKASH DUIT
(Nominated) : Mr. Deputy Chairman, Str,
1 have been a teacher for most of my life
and today also I speak as a teacher.
I am sure that all the hon. Members of
th.,s House will agree that educational
mmstitutions all over the country and certa-
inly in our country face a cuisis and that
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1t will be our ability to provide the answers
to the new problems and the new challenges
that we are facing that will determine the
fate of our universities I should hke to
call the attention of the hon, Members to
the situation that the Delhi University 1s
facing I do not know how many hon
Members have stopped to  think as
to what 1s happening to the
Delht University, what has been happening
at the Dellmm University for the last five
or six years Sir, most of us will agree that
the Delhi University had achieved, consi-
derable distinction 1n this country, that the
academic standards of the Delh1 University
have been reasonably high, that the exam-
mations of the Deth1 University are held
on time and the results are declared on
time, which s probably not the case with a
large number of universities 1n this country
In other words, the Delli University has
managed to preserve certatn standards both
of education and contact—internal contact
n 1ts day-to-day operations But what 1s
happening at the Delh1 University today
and what 1s the situation with regard to the
Delhi

University during the last some
years ? If I may be allowed to give some
figures to the houourable House, then you

will realise what has happened to the Delht
University

Mr Deputy Chairman, the Delhi Univer-
sity was established with a view to an
intake capacity of only about 1,000 stu-
dents and last yearthere were 7 000 students
who took the examinations of the Delh
University If I may give some comparative
figures 1in  1961-62 there were only 17,000
under graduate students, last year there
were 84,000 under-graduates. In  1961-62
there were 4,000 post-graduate students and
1n 1971-72 there were 10 000 post-graduates
You can see the d fference, the expansion
that 1s taking place in the Delhi Univer-
sity  Last year there were 65,000 students
n the so-called regular colleges of the Delhi
Unrversity  And there wete 14,000 Corres-
ponding course students  There were 3,000
students 1n the non-collegiate women’g edu-
cation Board. There were 15 000 students
in the private external side  All told there
were 97,000 students on rolls of the Delh
University last year. And this year there
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will be at least 1,10,000 students on the
rolls of the Delht University The only
fact that T am happy to repoit about 1s that
in 1961 62 the proporuon between male
students and female students was 186 male
students to 100 fcmale students  In 1971-72
1t was only 116 male students to 100 female

students  And 1f this trend continues, then
happily I can report that the Delln Umver-
stity will soon become a girls’ University

and probably will be a healthier place But
all the same, Sir, these figures speak for
themselves, the phenomenal expansion that
1s taking place 1n our educaon, in the
Delht Umiversity What s more, this
phenomenal exrpansion 1s taking place at
the under-graduate level The share of post-
graduate studeats 1in the total number of
students 1n 1961 62 was about 22 per cent
Today the share 1s only 11 per cent, nearly
haif That mean, all the expansion thatis
taking place 1s really taking place at the
under graduate level and, therefore, at
the college level

Now, Sir, in my very humble opmion
as a teacher, there are three communities
in any Unnersity-—the students, the teachers
and the karmacharis And all these three
have to join together 1n a common endea-
vour to take the University forward But
if 1 may submit to this honourable House
and I may submit to my own fellow teachers
and colleagues, the University, above all,
and fundamentally 1s for the students The
student 1s the centre for all the activities
or should be the centre for all the activities
of any University  And there should be a
certain relationship between the teacher
and the taught There must be a certain
communication between the teacher and the
taught There must be some kind of a
personal equat on between those who go
to get knowledge and those whose business
1t 1s to  1mpart knowledge In fact, Mr.
Deputy Chairman, Sir, when that relation-
ship between teachers and the students is
destroyed then that Umniversity ceases to
exist 1 any meamingful manner 1 should
ask this question from those people who
have been asking various questions: What
kind of personal relationship, what kind
of personal equations what kind of relation-
ship between the teachers and students can
exist 1n a Unversity which has about a
lakh students, 4,000 teachers and pro-
bably. an equal nember of karwacharis.
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Obviously, what you are left with 15 the
present system of ths Dellu Uhiv 1sity in the
last few years By system [ m=an the
actual situation of centralisation of re ponsi
bility to federalisation of power. That ts to
sav, the respoastbility 1s all cincentrated
in one office The Vice-Chancellor’s power
is shared by various levels, the colleges
and various other levels

SHRI BHUPESH GUPTA What 1s the
function of a Pro-Vice Chancellor ?

DR VIDYA PRAKASH DUTT He
enjoys only that power which 1s delegated

AN HON MEMBER :
an M P

Just hike

DR VIDYA PRAKASH DUTT He
enjoys independent power here But that is
outside the purview of an otfice

So, Sir, my submussion to the h n
Members 1s that unless we restore that
personal relationship between teachers and
the taught, between the students and the
teachers, it will not be po sible for us to
solve the problems of present day education
Obviously, therefore, 1If you want to res-
tore that kind of relationship, 1If you want
to solve the problems of to-day, then there
must be decentralisation--decentralisation
of power and decentralisation of responsi-
bility Sir, T am reminded of a recent
incident 1n a college which 1s at least about
15 miles from the University campus One
Laboratory Assistant was dismissed by
that college The University 1s neither the
hiring authority nor the firing authority,
It 1s the Governing Body of that college
which 1s the hiring and firing authority
But 1mmediately the impact was feit on
the University and the University was
closed for a dav and mught have been closed
for a longer time but for the intervention
of various people Therefore, 1 think the
whole rationale of what 1s being tried to
be done is to bring about admunistrative
decentralisatton and beyond that also to
restore a certain kind of personal relation-
ship between the teacher and the taught
which can only be done as local units After
all, what are we trying to do ? What has
the Delht University attempted to do ?
We wanted involvement of teachers, students
and karmacharis We wanted participation
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We wanted dzmocratisation,
If T may bz a ltile immodest, [ will say
that there has been more participation
1n the last vear and a half than in all the
years put theether 1n the D-lht Unversity
Bt he que tion arises How do you have
partt 1pition at a level where there are
4,000 teachers and 65,000 students ? What
kind of  pa ticipation  can take p'ace ?
Obviously, anv  meamngful participation
which has to take place can onlv take place
if we take power and respons bility to the
local unit And this was the rationale of
what we were trying to do The college
Councils  were obviously as a step for
administrative rcorganisation, administrative
decentralisation, which would bring the
University  admunistration closer to the
colleges to the students, to the teachers,
to the karmacharis, so that there could be
a better 1nvolvement a more meaningful
involvement  As you read the statutes
about College Councils, you will find that
the College Councils, have representatives
of teachers, representatives of Principals,
and some oufstanding educationists, but
absolutely no representative of the Govern-
ning Body in the College Councils There
1s not a <Ingle representative of the Govern-
ing Body 1n the College Councils There-
fore, obviously the i1dea was to increase the
level of participation of the teachers and of
other se.tions in a college In fact, we had
thought, and 1f [ may quote from the Vice-
Chancellor’s letter to the Minister of
Education. . . .

In fact, Sir,

SHRI BHUPESH GUPTA : Do you
know somethinz about Mr V V  John ?

DR VIDYA PRAKASH DUTT No, I
am not talking of Mr V V John I am
talking of what we had envisaged and what
the Vice-Chanccllor had written to the
Minsster of Education The Vice-Chancellor
said

T suggest that we immediately create,
well before the commencement of the
pew academic session, two or three
College Councils which might look after
groups of colieges The plan ts that in
each cluster of colleges, we pool our
resources to arrange for co-operative
teaching at the Honours level, provide
adequate 1 brary, laboratory, sports and
other facil ties by mnvolving the teachers
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and studeits i a doect, meaningful

11

way

That was the rationale In fict, it 1s not
only not to scuttle post-g-adute co operative
teaching at that level, but i* was to extend
that puinciple, the principle of  co-
operative postgraduate teaching, to undei-
graduate Co operdtive teaching It
was with that wview that the College
Councils were envicaged to be estabhshed,
with a view to brineing the teachers and the
students together at one local umt so that
they could resolve their problems, with a
view to pooling the resourcas, with a view
to providing better facilities and with a view
to resolving the problems at the local level
Now 1t has been sugeested by my senior
colleague, Shri Nawal Kishore, that because
of the amendments that we have brought, 1t
1s therefore, and 1t means that we probabiy
have made manv nustakes There were
mapy th ngs that needed to be corrected
First of all, 1 think all the ani 1\ament that
have been brought forward are with a view
to cla ifying the position, with a view to
allaying the apprehensions that have arisen
which 1n our view were not correct, not
reasonable We thousht that we should
completelv clear the position. Secondly, I
am even willing to accept he argunent
that may be, there 1s a lacuna here, or,
may be, there 1s a lacuna there, mav be,
we have made mistakes here or we have
made mrstakes theie, because after all, 1t 1s
a new thing, it 1s being experimented upon
and 1t 1s pos 1ble some niistakes may be
made. . .

SHR1 NAWAL XISHORE : The whole
tling has been done 1n haste That s
what I said,

DR VIDYA PRAKASH DUTT Well,
haste 1s a relative concept  In the situat on
which I have described earlur where there
are a hundred thousand students at your
hand, where there 1s a phenomenal exnan-
ston which has taken place, there haste
becomes a relative ttum.  So what 1 wa,
saying was I am wiliing even to accept that
nistakes can be made  But that does not
alter the basic rationale of what we are
try ng to do [ am very happy with your
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suggestion that we stould review the post-
t1om after six months  Certainly we should
review the position after six months or even
earlter We should try to find out better
and better ways of loing these things 1
d> not have to repeat what the honourable
Minister said  He has in fact dealt very
co nprehensively with the whole 1ssue and
you wil see that a swaice after assurance
has been given on the floor of the Hose
and 1n the Academc Co:ncil by the Vice-
Chancellor, by myse f and by all the others
who have bzen invol/ed in this proce.s that
there 1s absolute'y no quest on of delinking
that we want (o srongthen the present
structure of the De Fi Universitv, that thae
1s no gqJestion of chansiny the status and
the shapa of the Dzlu Un versity or chang-
ing their conditiont of service, but that
what we are trying t> do 1s something which
we hope will improve tue academ ¢ lhife of
the Delht Untver,ity and tone up the  ae-
mic admunistration In fact, as probabiy
some M.mbsrs here know, | first made the
suggestion at a meeting we had with the
teachers’ representat ves that I am prepared
to recommend to the Vice Chancellor and
the Vice-Chancellor was will'ng to agree to
the suggestion that even 1If theie are some
more apprehenstons left, let us continue to
discuss the 1ssue anc 1 the measntime we
shell not tuke any further step, we have
taken one step and we will keep at that
Let us discu s and Ict us see [ we can find
an answer to the e yoblems Now it has
been said by sowe fiends, “Well, f that
1s so, then why dcn’t you withdraw the
the Biil ”° Now, we do not withdiaw th:
Bill precisely becanse of what the Vice-
Chancellor and I sai1 at that mzeting that
we cannot pre empt he i1ssue, If vou with-
draw the Bil! todav, then you are pre-empt-
ing the 1ssue, because the Coliege Councils
are created, the appcintments of Chairmen
that you have made will have to be termi-
nated, then the whol* 1ssue in fact 15 back
from where 1t started 1n June  TCherefore,
we said 1astead of pr:-embdi ng the 1sue we
would like to be cot vinced that what we
are doing 15 wrong, and so, let us dis:uss
these things moie  We also susgested, all
right, even before rthe Bill 1s finally formally
put before the House 1f you have alternative
surgestions to give us, please put them
before us and et us onsider these 1ssues

It has been rcpoited that there was another
i~port of a comm.iec *hat was established
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by th: Detht Untversity  Well, that report
cal'ed for a central administration council
Now, a central administration council
uder the Vice-Chan.ellor in fact increases
all the prohlems that we are trying to

resolve, thit in fact centralises, not decen-
triltses  Our objective has been to get
decentralisation, not centralisation  But
this proposal would have ceatralised, 1t
whuld have changed the character of the
Dethi Uawversity from that of a federal
Un.versity to a uattary Unrversity We
want to retain the present character of the
Deihi University. A question has also been
raised about the cooperative post-graduate

education Sir, as 1 said, I am ateacher and I
am ¢.sentially with teachers on all 1ssues
After all, T am sure the hon Members will
agree that from our side there had been the
nnimum number of statements and mimmimum
number of press interviews and briefiags to
the oress In fict we have been consisteatly
refus'ng ty me t the prass bzicauss we did

not want any misundeistanding to take
place and we did not want that there should
be coafrontiti>n between teachers and
teachers 1n the university. 1, for one, am
fully 1n favour of the con-operative post-
graduite educational system of Delht

university.,  This co-operative post-graduate
educational system cannot, however. be
achieved by stopping the recruitment of
hih-tevel teach rs at the Delht universtty.
It cannot also be achieved by raising a new
kind of apprenension among the university
appointed teachers that the department may
be dominated by college teachers We
have 10 find a fine balance [ suggest that

unde: the present system of education as it
18 developing now where more and more
optinnal papers are offered at the post-
graduate level there 1s httle danger of
college teachers being totally excluded from
post-graduate education [ think there 1s
lot of scope for them. I said to the
teachers and 1 repeat 1t here that the main
thing on which they should struggle 1s
something else. I told them that the
College Council is not a horse which needs
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to be flogged or beaten mercilessly. The
real problem that faces them is two-fold.
Ore 1s the question of manner of represent-
ation of teachers in the vautous bodies of
the university. They shold concentrarte on

how to get teacher representation and 1n
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what mrnner tmn he various bodres  We
are all with them on this 1ssue. The secoad
thing on which they should concentrate s
on how to strengthen the post-graduate
co-opera‘tve educatronal system  These, I
to'd them, are the two issues on which they
shou d struggle  But I shou'd like to know
what has the post graduate co-operative
education to do with the College Council.
After alt the College Councils netther pro-
mote nor demote post-graduate co-operative
educational system Post-graduate  co-
opcrative educotion exssts  Independently
whether college are there or whether thev
are not there. Therefore, finally I should
like to make an appeal to the Membes of
the House and to my feilow teachers that
nobody should do anything so as to create
1a this university confrontation between a
tewcher and a teacher Nobody wants
that. Nobody also wants that teaching or
Itfe 1n the university should be paralysed.
Therefore, the entire univer~ity community
should sit together and study the various
problems facing them. But the moral
authority and position of Vice-Chancelior
should not be disturbed. Finally, this
question must be divoiced from politics I
am sorry to say that. But as an educatinne
ist I have to say that. . .

SHR1 BHUPESH GUPTA : That 1s the
usual thing  But the trouble 1s that Vice-
Chancellor after Vice Chancellor comes to
Lok Sabha and Rajya Sabha—the centre
of politics.

DR. VIDY A PRAKASH DUTT : I am
sure all the hon Membozrs understand what
I mean. What I mean is that this question
shou!d be taken out of the purview of the
cold war of political parties. It should be
1solated from what T would call the chilly
blast of narrow sectional interests—whether
they are political parties or other similar
groups Delhi  University should not
become the cockpit of group rivalry Let
us not damage and destroy an nstitution
which 1s fairly fine as 1t exists. And, Sir,
let us not be crushed and let not the Uni-
versity of Deihi be crushed under the
pressure of 1ts own weight which would
happen unless you bring about some kind of
dccentralisation and some kind of demo-
cratic decentralisation Therefore, I suggest
that the problems of the Delhi Unmiversity
should bz vicwed totally i the academic
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milieu and 1n the academic context and if
we do so, I am sure, we will find the
answer Thark you, Sir.

MR DEPUTY-CHAIRMAN ; Yes, Mr.
Thiltar Villalan,

SHRI BHUPESH GUPTA : Sir, just a
minute  What politics 1s 1t that the Delhi
University should stop the study of the
Russtan History having pronused the
students that 1t wou'd be continued at the
pcst-graduate level ?

T

MR DEPUTY-CHAIRMAN : Mr
Bhupesh Gupta, please sit down. This s
not Question Hour

SHRI BHUPESH GUPTA - T am asking
the Pro-Vice-Chancellor because he gave
the assurance to the students,

SHRI THILLAI VILLALAN (Taml
Nadu) : Mr. Deputy Charman, Sir, today
we are discussing the Delhi University
(Amendment) Bill and also the motion
moved by Shrt Lal K. Advani disapproving
the Ordinance I will confine myself to
the exact provisions of the Bill and also
the Statement of Objects and Reasons Sir,
my approach 1s entirely different from the
approach of the Members who spoke just
now I would hike to request the honour-
able Members to excuse me for repeating
certain lines from the Statement of Objects
and Reasons

First of all, Sir, the Bill 1s intended for
reorganising the Delhir Untversity My
humble submission would be that reorgani-
sation of a Univertity 1s not a small thing
and 1t cannot be done by an amendment
Bill. Itis a very big work and 1t can be
done only by a comprehensive Bill after a
very long discusston by committees, by
experis and by educationists Further, Sir,
at the request of the Education Minstry, a
commitiee has been appointed to go into
the question of reorganising the University
as a whole taking all the problems concern-
ing the adnunistration of the University
nto account,
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Sir, our honb>urable Minister has
taken only one aspec He has stated that
the commuttee has gone nto the various
problems including th: problem of the rela-
tion hip betwcen the Unmiversity and the
Colleges  Sir, if T may say—it will be
correct and also 1t will be relevant—that i1t
1s hike the problem of relationship between
the Centre and the States in our Constitu-
tion, because there 1y a warring attempt at
gaining more powers by the States. There
18 this tendency prevading 1n the States and
at the same tim , there 1s a tendency of

Here,

concentrating powers m the Centre So,
Sir, this 1s a very b1y problem. But our
Minister has attempted to rectify that

through a small amendment Bill.

SHRI N. G. GORAY : He 1s only
glving more powers

SHRI THILLAI VILLAN : T will come
to that.

Now, Str, they wa1t to give autonomy
to the Colleges and decentralise all powers
So, thus will lead to the other path also.
Further, Str, the Cominittee has recommen-
ded strongly two aspects One s the
coacept of autonomcus colleges and the
other 1s decentralisation of admintstration.
Here, for this purpose, the Bill attempts,
through five provisioas, to empower the
University to sct up oie or more College
Councils.

Another 1s to em»jower the Executive
Council of the University, imstead of the
Court, to make new or additional statutes or
amend the existing statutes with the
approval of the Visitor of the Untversity.
Sir, my humble submisston 1s that this 1s
definitely a hasty atiempt As correctly
poin ed out by Shri Lal K Advani, every-
thing cannot be done by ordinances. Ord:-
nances should be used sparingly only when
there 1s an emergency ¢r when the matter
becomes imminent Reorganizing a Uni-
versity 1S not an emergency work. It
cannot be done within 1 month or two. The
ordinance 15 a tool which can be used at
the time of emergency It 1s not at all
necessary to use 1t here. We all know,
Sir : No Haste, No V/aste. That is the
proverb which was previlent in our countrgy,
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I am for quick implementation, but not
hasty implementation of any recommend-
ation  Sir, here from the very moment of
introducmg the Bl and up to this time, 1f
we take 1t up step by step, we find how the
Government 1s hasty 1n bringing this Bill
and push through this Bill

As they introduced the Bill here, consi-
deration of the Bill was postponed Then
the Minister introduced the Bill and comes
forward with amendments —amendments
which are very material This Bill itself 1s
an amendment to the ~arent Act To that
amending B!l he has come forward with so
many amendm-=nts which are very wvital,

which are of far reac ung character [ am
not sgoing nto the question of
reconstructing the admunistrative set-up
of the Unitversity This 15 entirely
a different problem 1 am not gowmg into
that  The original Bill 1s for reconstru

ting the basic, fundamental administration
of the Untversity The amendments now
brought by the Minister are basically for
changing the character of the Bill itself If
one goes through the amendments, one
finds that the Government 1s hasty, like the
pendulum 1t goes here and there If you
read the original Bull, section 2(9A) says

“‘to declare colleges conducting
courses of study in the Faculties of
Medicine. Technology, Music or Fine
Arts, as autonomous colleges ”’

This ts the original amending Bill Now
the Minuster wants to introduce ““to declare,
with the consent of the colleges ”  Now,
Sir, first they want to arm themselves with
SO many powers Then they want to
appease the oppositton  Now they come to
the original stand What happened to
the Acadennc  Council  earher ? Why
did you forget the Academic Council earlier?
By this am>ndment you want to implement
the recommendations of the Comiittee

SHRI ™M P SHUKLA
Pradesh) Sir, the hon Member
tace the Charr, and not the House

(Madhya
should

(Interruptions)
SHRI THILLAI VILLALAN 1 am

making by submussions through the Chair,
Sir Of course, I want to see the Minuster
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because he is responsible ,

(Interruptions)

Sir, the Government has made a cate-

gorical statement that the Government’s
mtension 1s not for changing the funda-
mental and original character of the

admnistration of the University, But by
this amendment you have taken the powers
from the Academic Counc | Now vou
come forward and say, “with the consent
of the colleges ”

PROF S NURAL HASAN Sir,on a
point of clarfication Perhaps 1t has slipped
from the memoiy of the hon Member that
the original Act said that statutes could be
framed by the Executive Council with the
concurrence of the Court Now the intention
was to take the power away from the Court
There was no intention at any stage to take
anv power away from the Academic Council
In fact this 1s what we seek to introduce

SHRI THILLAI VILLALAN No, Sir,
I am not talking about the Court and the
Academic Council Now I am speaking
about the declaration of a particular college
as an aufonomous body You want the
power to declare yourself without consulting
the col'eges nirst  That 1s in the original
Bill Now with your amendment you want
to add ‘with the consent of the colleges’
You leave the States and you want the
powers for the Centre That 1s a typ.cal way
of taking powers from the colleges

PROF S NURUL HASAN I am
sorry, Sir, the hon Member 1s as worrjed
as he 1s about Centre-State relationship

SHR1 THILLAL VILLAL N No, no,
no

PROF S NURUL HASAN  May |
draw the hon Member’s attention to section
3 ? Section 3 does not give the power to
Government, 1¢ gives to the university

SHRI THILLAY VILLALAN
worried about that Simply for
1 have mentioned On page 2

I am not
comparison

THE VICE-CHAIRMAN (SHR1V B
RAJU) Your last point
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SHRI THILLAI VILIALAN : If the
Chair wants to make it the last point, T will
make it the last point. But if you want me
to make it number two or threel will
do so.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : It is a huge list.

SHRI THILLAI VILLALAN : If you
want me to make it the last point then
I will make it the last.

On page 2 it is mentioned ‘‘to set up
one or more College Councils”. Now by
the amendment they want to change the
name into *‘College Administrative Coun-
cils”’. Now it further says ‘‘...for two or
more colieges with such composition, powers
and functions as may be laid down in the
Statutes.” T think this is merely for chang-
ing the name but not the powers, because
the powers are not specified in the Bill but
some other rules framed under this Act. I
think the poweis should be mentioned.

Then, Sir, though the Chair wants to
make my point the last, I do not want my
point lost in the House. It must be 1-a-s-t,
not l-o-s-t. Here I want to add one proviso;
thc Minister also wants the same proviso;
the CP1 leader, Mr. Bhupesh Gupta, also
wants the same proviso to be added. If that
proviso is added the whole character of the
amendment Bil] will be changed because all
the problems which can be dealt with by the
Bar Council are now included in the Bar
Council itself,

SHRI LAL K. ADVANI You mean
College Concil,

SHRI THILLAI VILLALAN : College
Councit, yes.

So, my humble submission would be,
the amendment Bil] is not enough for the
reorganisation of the University. If the
Government’s intention is really to reorga-
nise the structure of the administration of
the University, it must bring a comprehen-
sive Bill, saying that this is only a hasty
implementation of the recommendation but
not a quick implementation of the recomms-
endation. Therefore, the Government should
reconsider and bring a comprehensive Bill
because this will attract one more amend-
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ment Bill definitely with one or two amend-
ments, after the reosentng of the Univer-
sity. Thank you, Sir,

4P, M.

DR. V. B. SINGH (Uttar Pradesh) : S:r,
as a practising University Teacher I thought
twice, thrice and wore than that before

deciding to support this Bill,

SHRI MAHAVIR TYAGI : hope it
is not Delhi University,

DR. V. B. SINGH: 1t does not

matter. Universities constitute a fraternity
and I belong to that fraternity.

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengil) : And you be long
to the student’s fratetnity, Mr. Tyagi.

DR. V. B. SINGH : 1 have studied the
various documents thit have been circulated
by the Delhi University Teachers, Associa-
tion and also the memorandum submitted
by the State unit of the Com nunist Party
of India to the Education Minster of the
Government of India and having considered
all these documents. I have come to the
conclusion that the Bill, although partial.
halting. not comprehznsive, serves the best
academic interests and enhances the interests
of the academic cominunity of the Delhi
University. It gives them greatero pportunity
for the improvement o’ the colleges, for the
improvement of theiwr professional attaine
ments and for greater participation 1n post-
graduate teachung. For these reasons I stand
up to support this Bili and I will make a
few observations.

My friend Comrade Bhupesh Gupta, will
I hope appreciate the point when [ say that
quantitative change leads to gualitative
change and the pro-Vice Chancellor of the
Delhi University made quantitativ eexpan-
s‘on of the Univeisity in which the under
graduate expansion ha: been higher than
postgraduate expansion and the enrolment
of female students has been more than the
male students creating thereby a problem
of discipline and greater attention of the
teacher to the students Therefore this con-
flict which Dr. Dutt mentioned, centralisa-
tion of responsibility vs. federalisation of
powar has created a new situation in hwich
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certain organ: atijonal changes have to be
mtroduced That I suppo.e 15 the basic

intention of the Government and of the
anthorit e, of the Dellu University As has
been potnted out by a number of Members
from the other side deltberations have not
been adequate An Ordinance has been
issued and some people seek injunction
against all types of Ordinances It 1s my
personal opinion that when grive probems
are mvolved where social jistice 1> 1nvolved
where urgent action s involved, there 15> no
other course open to Gove nment when
Parhament 1s not 1n session except to intro-
duce Ordinances It seem, that the position
was such that before the reopeming of the
University some adminsstrative changes had
to be brought 1n and that 1s why the Ordi
nance was issued Personally T would have
prefcrred thit proparations were made earlier
and the thing, fina 1sed 1in March or Anril
so that in the May sesston of Parlitament a
Bill could have b=en broight. Buat that 1
not the main point Merely because changes
have bzen brought abaut th-ough an Ordi-
nance 1> no criterion to declare that the
Bil is inherently wrong Now, the hon
Member from the DMK party sa d thit the
very fact that the Edu ation Mimster had
b-ought a n1m> | of anendments sugy sted
that the Bill had been brought in haste My
conciuston 1s just the coatrary The very
fact that the Education Minuster has brought
a nunber of amendments shows, that the
intention of the Gowvurnment 1s clear from
the verv b ginning that the College Councils
are gomng to be only administrative organs
and not acrdemic organs When 1t wds
found by explanation and by argument out-
side Parliament the co'league, of the Delh:
Un versity were not convinced he thought
that it was only proper that what was
mplicit should be made expl cit through
amendments to the Bl Therefore thoss
amendments have been brought 1n, just to
ally the fears The College Councils are n
no way academ c organs but th y are purely
admunistrative o gans, and all academic
decisions will be Subject to the ove all
control of the Academic Council

Now, as I said ea-t er, since the Uni-
versity has expanded so much, there 1s such
a thingh as what we call 1 economics
‘economy of scale’ The size of a unit may
be too large to operate 1in a rational manner
or it may be too small to operateina
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rational manner In both the conditions
some cha ,es are brought about [n case 1t
1s large, the1 a certain d sree of decentra-
Iisatton 1s required In case 1t 1s smali, then
a certain degree of integration 1s brought
about la this case 1t 1s a sump'e question
of decentralisation which, 1n a limited sense,
1s synonymous with demoviatisatior of the
administration of the University, so that
the colleges may be grouped on a zonal
basts between the Execitiv> Council, and
the Executive Councils of the ¢nlleges Thete
18 an intermediarv body whch coordinates
a1d derermines the adnunistrative prob ems
I ent: ely agree with the teachers, demand
that the colfeges shou'd be taken over by
the Un versity But that 1s a separdte 1ssue
I do hope that when the Government of
India brings forward a separate Bill whch
18 a comprehensive Bi'l, this question wiil
also be taken care of

No v the amendments th~t the Education
Minister has broueh forward, they under-
line two oasic 1ssues One 1s thae the College
Council 1s parely an admin st ative organ
and two 1s that the inte ests of the co lege
teachers will ba fully protected Now, aflter
having protected the academic interests,
after haviag p otected the service conditions
of the tea her, and the onpostunitics for
their professional promotions, I have no
doubt that had my colleagues 11 the Delhi
University seon tigse aiendments on Satur-
day, they vould have wholehea tedly
supported tlys Bi'l But there has;been a
time lag between the circulation of the
latest aneidments and the informatioa
given to them, and the:efo e there was soma
m sunderstanding on account ot which there
mizht have been a strike todav

Then there is a Statment circula ed by
one Shri Prem Sagar Gupta puiporting to he
Secretary, Dellm State Council 8f the
Communist Party of India In onc paragraph
he writes .

It is all the more <hocking to note
that this Otdinance resurrects the fong
buried scheme of Gilpatrick and the
Ford Foundation, (See Minu es of Pla-
nning Group, Delhy University 1964 #7)
As visuahsed by that scheme this Ordi-
nance seeks to demolish he Federal
Structure of the University (o disinte-
grate the under graduate and post-gra
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duate education so as to make under-
graduate education substandard, and to
disrupt the growing united democratic
movement of teachers, students and
employees of the University. Such a
disruptive scheme from a former CIA
Agent and an American Foundation is
understandable. But it is outrageous
that the same scheme is sponsored by
the Government of India committed to
different policies.”

I beg to submit that surely there is a
misunderstanding and the misunderstand-
g is on these scores, firstly that the
College Councils should not be identified
with the appointment of the Chawrmen.
Not today more than thirty years back, in
Christ Church College Kanpur,there was a
Principal--he has died since. He was my
teacher. I do not want to mention his
name, He did something which was
disapproved by the nationalist students
and the nationalist movement. Gandhiji
came in favour of the students and
spoke on the following lines—I do not
remember his exact words because of the
distant past —**If I were a student, I would
not have studied 1n that college or, if 1 had
a son, I would not have sent h'm to that
college.”” If there are heads of institutions
and they act in a manner which is against
the declared goals of the State and the
national movement, it is open for the demo-
cratic forces in the country to agitate aga-
inst it. Why confuse the issue of names of
the Chairmen with the introduction of this
Bill because no Chairman is part and parcel
of the Bill?

Lastly, Sir, and that is again related ] to
a second misunderstanding in the statement
of the Dethi Communist Party is the charge
that the federal structure of the Delhi
University is being de<troyed. The Minister
has said again and again that they have no
mtention to de-federate the college from the
university, although in Tokyo there are fifty
universities, the number of students in each
university being very large. Here the fede-
ral character of the Delhi University is bzing
maiotained. Only administrative reforms
are being introduced and I am quite sure
that Prof. Nurul Hasan will be the first
person, as an academician, to say :
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“No decision of he academic body is
final.” It is a questicn of trial and etror’
We may make some mistakes, but we are
giving it a fair trizl. In case the scheme
does not work, new am2ndments and new

Acts may be brought forward. With these
words, I support the Bill.
SHRI BHUPESH GUPTA : Sir, some

time back when the 3ill was proposed to
be taken up for consideration, I suggested
that con-ideration be postponed with a view
to Facilitating discussion between the parties
concerned. including the Government. My
suggestion was fully edorsed by my collea-
gues in the Opposition and was also for-
tunately accepted by the Government, inclu-
ding the Minister of Education. Although
I had not participated in any of the discu-
ssions that took place over this Bill, I was
kept informed of the progress of the discu-
ssions that were going on between more
than one Minister on the one hand and the
represenzatives of the teachers and other
opposition leaders and members on the
other hand  Therefor:, I am happy that
the time has been fruit fully utilised and one
result has been the series of amendments
which our esteemed friend, Prof. Nurul
Hasan, has been gooc enough to bring for-
ward today. Siraightviay [ say that insofar
as the amendments go, I have no hesitation
in supporting all the cyclostyled amendments
that are there. I ne:d not be a Pro-Vice-
Chancellor for support ng such amendments.
Now, Sir, these are amendments in a
welcome direction and I think, by and
large , they embody, though not fully at
least the spirit of the discussions and the
spirit in which the ciscussions had been

held between the Government and the
teachers and other interests. I know that
full satisfaction has not been given in the

proposed amendments, but it willbe in corr-
ect and uarealistic to say that they
have not made any diffirence to the original
Ordinance or the Bill as proposed. That
is why I would ask ouir friends of the Jan
Sangh to consider dispassionately the Bill,
as amended, Now, these are part of the
Bill today. If you ask me about*the origi-
nal Bill, I would say streightway, reject that,
i e., the O:dinance as it is. The unvarnished
Ordinance, without any of these cyclostyled
amendments, would mearit clear rejection
from me. I would have no hesitation
whatsoever in supporting the Resolution for
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the rejection of the Ordinance. That 1s
anyhow going to be rejected and 1t will be
replaced by something else, but then 1t will
not be replaced by a verbatim reproduction
of the Ordinance in the from of a Bill
Now, the Ordinance will go and 1n 1ts place
an Act would come which would ncorporate
some of the provisions of the Ord nance,
of course, but a'so something more which
1s contained 1n the amendments of Prof.
Nuru! Hasan who has just now biought his
own amending Bill.

Also I am very glad to say that he has
been good enough to accept, not so gene-
rously, in a niggardly manner, some of my
amendments, he has been good enough But

theie ys one snag I shall come to that
tater. This 1s how 1t should be taken as a
whole. Sir, I am one of those who opposed

the Ordinance  Our party as 1s well known
was among the political parties to have
come out first in forthright opposition of
the Ordinance’ uot because 1t was an Ordi-
nance, but because 1t was an Ord.nance of
this kind. We stand by that position We
are quite right in doing so and we do not
regret 1t, whatever may be the advocacy of
our Pro-Vice-Chancellor here. Mr. Dutt,
for whom I have great abundant affection
and even more goodwill, had asked me to
keep pol.tics out of the University. The
trouble with our academicians 1s that when-
ever thev get a chance, they enter politics,
and here he 1s speaking in a political centre
What 1s Rajya Sabha if 1t 1s not a political
cen.re?

DR. VIDYA PRAKASH DUTT :
a Justification for bringing 1n politics?

Is 1t

SHRI BHUPESH GUPTA : Nothing 1s
justtfied Al 1 am saymg 1s, do not get
upset by the sight of politics or the hearing
of it. Al I say 1s you should get used to
politics, a little here Since you have
come to listen to politics there 1s no harm
if you hear 1t tor half an hour a day in the
Unuversity also. There 1s no harm n 1t.

SHRI UMASHANKER JOSHI (Nomi-
nated) : You are a good advocate

SHRI BHUPESH GUPTA : I do not
know whether 1 am a good advocate, but
some of our educationists are such good
educators that if T am to throw myself open
to therr education, I should be a thoroughly
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illiterate person from the point of wview of
the masses The efore, I am unlearning
something and learning something The
school of life 1~ the greatest university that
one can study in~ Here I shou'd hke to
say that univeistties do deserve reorgant-
sation and reforms, undoubiedly, and they
certainly have to be reorganised keeping 1n
view the academic interest.

But academic 1interest should not be
divorced from our socral objectives, should
take into account the temper of the people,
the societv at a given stage, what are our
objectives and how we set about 1n solving
the problems of our life cultural, social,
scientific, technolegical. and everything.
Thercfore, there must be a comprehensive,
integrated outlook and approach in the
field of education so that we mould our
education m life with a view to meeting the
challenges of our times. That should be
done A university must be enthused with
a high sense of mussion which must project
into the future that 1s unfolding before our
eyes, the futire that we wish to make.
Therefore, 1t 1s no use saymg that politics
must not be there. W.o 1s today making
the world divorced from politics ®* You may
not indulge 1n party politics; 1 can under-
stand party politics in the nariow sense of
the term, but how can you divorce yourself,
your thinking, your faculties, your ideas,
your conception, your moulding of mind,
from what 1s gomng on n the world
the struggle of humanity on the
one hand against nature and also In society
agatnst 1njustce and oppression on the
other ? We should certainly take note of
it.  This 1s reflected 1n the academic life
too 1n our untversities and educational
mstitutions.  You cannot just escape,
nobody can

It 1s an objecrive of the law of hfe.
You cannot escape from 1t. The Del
University needs to be developed, the Delhn
University needs reorganisation. 1 entirely
agree. Now, why did we oppose that
Ordinarce at that time ? We did not like
the 1nstitution of this College Council
empowering 1t 1n such a manner as to cut
at the root of the rights of the teachers or
the teaching community  That s why we
did not tike 1t and we cou'd not bring
ourselves to appreciate the stand that was
taken. The nstitution of the College
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Council and the n ethod of its functioning,
we thought, would have an adverse effict
on the terms and conditions and emo'uments
of the teachers. That 1s why we were oppo-
sed to 1t. Today 1t has becn c'anfied.
Not only has 1t been clarified  Whom do
you think you a e deluding ? Is 1t a clari-
fication ? At least our great teacher may
not think that we are very learned men,
but we know sufficient English to discrimi-
nate and differentiate between what 1t
clanifies and what substantially 1t adds to
something. Now, what you have b ought
m here 15 something-which removes the fear
in this connection  If you had that inten-
tion that you did not intend to do all these
bad things, then the Bi'l need not be as
proposed originally Piof. Nurul Hasan
was not new to that The Bill was there
But what was written in Prof Nurul Hasan’s
heart and mind was not written 1n the t xt
of the Bill itself. People do not come with
an X-ray and start reading his mmnd It 1s
not physicelly possible also  Anyhow, 1t
1s not open to the people. Therefore, we
go by what was written 1n the Bill ] never
question his intention. Did | question his
mtention ? Never You have been well-
intentioned by these amendments which you
have brought forward. Therefore, his bona
fides could not have been questioned then
and must not even now be questioned In
fact, when the teachers came to see me—I
have been fighting for them 1 Parhament,
T have spoken for the adjournment or the
postponement of the Bill—I told them with
reference to Prof. Nuru Hasan, *‘Do not
question hts bona fides, he 15 a well-inten-
tioned man, an educationtst and an honest
man, and a man fitendly to the world of
education, to the teachers’ community. Go
and deal with him honestly and respect
fully > That was my advice to them And
I have no hesitation in making that advice
publ ¢ before Paihiament. I am not one of
those who are afraid of praisinga Minister
when he deserves a little praise because 1
know— I will have a lot of occasions 1f

Prof Nurul Hasan survives in those Ben-
ches and if he 1s not given a political
demise—to criticice him  also.  Therefore,

I kept my criticism of him.

Then, another ground of criticism of
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of the prinaples We thought that the
Ordinance and the Bill originally proposed
were trying to deal with university and
college education Dby dividing the under-
graduate and post-graduate studies And
my friend, the P,o V ce-Chancellor, for him
1 have unhimited .ifectton—it cannot be
taken away however musconceived he may
be on certain points  Well, he thinks that
they have no connection 1 differ But he
1s a better, man 1n the educational sphere
1 know, he 1s better. But the other teachers
do not share his views How can you convi-
nce Bhupesh Gupta If you cannot convince
the teachers 1n the University Campus that
what you are dving 1, correct Try to convi-
nce them before you seek our votes here. We
shall vote with both hands. Why not talk
to them ? Cal! a m+eting, convince them,
seck their vote and a k them to raise their
hands Ishall 1aise not only one hand but
both my hands 1n support of you. (Interru-
ptions) Do you mean to convince them ? it
1s not for you to come here, praise the
Government, spell out your ideas, and the
Treasury Benches wil applaud. thump the

tables, and you will think that you have
won the battle.
But the battle 18 lost 1n the campus.

You have to win the battle among the
educationists 1n the campdus Your stature
must rise there also. As you rightly said,
you have to dews lop a new type of equation
between tle teacher and the taught and
among the academic community. Therefore,
a man of your stature, a very dynamic,
progressi- e-minded, youthful, forward look-
mg man, should always try to persuade
his colleagues 10 corne down ‘o your view-
pomnt and argue with them, argue again
and again before vou try to convince those
of us who are 1n the fag end of our hf and
certainly shall not ent:r a University. But
that 1s another point

Then, Sir, another ground of our criti-
cism was to make all colleges autonomous.
All the essential points of grave suspicion,
musgivirgs from the text of the original Bill
have bezn considerably refuted as a result
of the amendments which are now proposed
before us 1 think Piof, Nurul Hasan has
taken the views of others into account.
He has done a good job That 1s how a
Minister should behave. There 1s no use

the Ordinance was that 1t 1an against some | just tiying to cut the t’ and dot the 1* It
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is a good thing you have done a result of
discussion for which credit must go to you
and everybody who has participated in this
discussion. It has been very helfrful {or
Parliament, and I think we can all con-
gratulate ourselves for it.

Sir, we object also to the promulgation
of the Ordinance. That is not a good
thing. Sir, the provision of the original
Bill and the Ordinace were according to the
scheme of the Ford Foundation. This Ford
Foundztion has stuck in our throat, (Time
bell ringsy Do not ring the bell.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Theie is a long list of speakers.

SHRI BHUPESH GUPTA : Then you
will take more time because the amendments
are also there One of the Chairmen of the
College Council nominated so far is known
to me for his close links with the C.1.A.
American Foundation. Thatis Mr V. V.
John. Tt 1s well known and no use denying
it. The other is Mr. Shanti Narayan. With
all respects to my friend, he belongs to the
R.S.S. Heis an R. S. S. man. Therefore,
on the one hand is aC. I, A. men, a
cloak and a dagger and on the other stands
the R. S. S. man with the Indianisation
threat, What shall I do ?

SHRI L. K. ADVANI:
Hasan may enlighten you.

Prof. Nurul

SHRI BHUPESH GUPTA Prof.
Nurul Hasan should take note of it. That
is why our apprehensions came. Such are
the people who are occupying key positions,
Therefore, we felt there was no necessity for
this Ordinace. Hence we object to it.
Even now I think there is no need for the
College Council and hence there is no need
for clause 9 (b).

Here I should like to point out one
thing. Prof Nurul Hasan has committed
an original sin, and that sin is that he was
a member of the celebrated Gajendragadkar
Committee. He was a signatory to that
Committee. Today his involvement has been
so deep that this disengagement now be-
comes difficult. But then you can disengage.
At page 9 the Gajendragadkar Committee
eprots says:--
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“In our view, and taking into account
the parttern of development of Delhi
University. 1t would be on the wlole
an dvantage if the present character
of the University is maintained.”

That was the Gajendragadkar Commitiee
version.  Sir, I make 1t clear that the
Gejendragadkar Committee Report is by no
means a holy Bible for me. I can tell you
that much, and I would request Members
of Parliament not to treat it like that.
There may be one or two recommendations,
or more, good in that. You can have your
opinion. But teachers and others have very
serious misgivings, doubt and even opposi-
tion in regard to many of the things said
in that Report. That Report is highly con-
troversial, to put it mildly. Therefore, let
us not build our edifice of reform on the
basis of the Gijendragadkar Committee
Report. We can think afresh. We can take
that Report into account and also other
suggestions into account, and then come to
our conclusion as to along what lines re-
from laws should be formulated and brought
forward before the country and along what
lines the States should be directed to for-
mulate  their  own laws on educational
reform, We can do so. I would ask Prof.
Nurul Hasan  not te be dogmatic in this
matiter, not to be rigid. I am sure he is not
rigid and dogmatic in this matter., But
since he was a party to it, he should be
all the more resilient, all the more flexible;
his mind should be receptive to criticism;
He has a receptive mind, 1 know; I know
him not to-day but for some years. There-

fore, I say, don’t make it so. Let Mr.
Gajendragadkar, if he wishes to, go on
with this Report. But we shall use it, we

shall refer to it, we shall go through it, we
do not want to show disrespect to it.

(Time-bell rings)

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Please conclude.

SHRI BHUPESH GUPTA : Don’t do
that : T will fintsh my version.
THE VICE CHAIRMAN (SHRI V. B.

RAJU) : Please, you have to finish now.

SHRI BHUPESH GUPTA : No, Sir, 1
will finish my vers.on.
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THE VICE-CHAIRMAN (SHR1 V B.

RAJU) You have aready taken 20
minutes.
SHRI BHUPESH GUPTA : 1 will have

my say.

THE VICE CHAIRMAN (SHRI V. B
RAJU) : You should co-cperate with the
Charir.

SHR1 BHUPESH GUPTA Yes
kindly let me have my say 1 do not come
lere to speak all the time, I have come
here to speak on this, and kindly let me
finish. Otherwise, you aie not going to
finish that B.ll to-day.

SHRI NAWAL KISHORE : On a poinf
of order, Sir. I have no objection if Mr.
Bhupesh Gupta takes even two hours. But
our difficulty is that when we speak, then
there 1s always the ring from the Chair
after 10 minutes. So, you should not make
two standards m this House. Either you
should have no time-Iimit or the same time
should be gwven to me or to anybody else.

SHR1 BHUPESH GUPTA : I dd
not object to vour speech.
SHRI NAWAL KISHORE : I do not

say that. It s not a question of you and
me. There should be one common and
uniform standard

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU): I think the Member 1s right on this
point,

B SHRI BHUPESH GUPTA : He 1s very
right.

THE VICE CHAIRMAN (SHRI V. B
RAJU): You must co-operate with the
Chair, and your time

SHR! BHUPESH GUPTA : No, S,
time has not been allotted according to
the party.

THE VICE-CHAIRMAN (SHRI V. B
RAJU): The Chair can regulate time.

SHRI BHUPESH GUPTA : Tlen w ¢
should go to the Business advisory Commi-
ttee.
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THE VICE-CHAIRMAN (SHRI V B.
RAJU) : The Chair can regulate ime The
Chair has to conduct the business of the
House and regulate time.

SHRI BHUPESH GUPTA :
rot been fixed by the Business
Commuttee. (Inrerruptions) 1
Chair to give me more time.

That has
Anvisory
request  the

THE VICE-CHAIRMAN (SHRI V B.
RAJU) : Please co-operate with the Chair.

SHRI BHUPESH GUPTA : 1 request
the Chair t0 give me more time and to
everyone of us.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : You have to co-operate with the
Chair,

SHRI BHUPESH GUPTA : Al right,
the Charr will not have our co-operation.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Mr. Bhupesh Gupta, there 1s a
long ist of 10 more Members to speak.
You are taking others’ time,

SHRI BHUPESH GUPTA : All the time
you have becen doing 1t tous When the
M:nister speak, never have I seen you do
1t. The day you do it to a Mimster 1 shall
listen. Till you have done 1t to a Minister
you should not do 1t to others.

SHRI LAL K. ADVANI " Sir, it 1s a
pertinent pomt, He says he should be
regarded as part of the treasury benches, as
a Minister.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Mr Bhupesh Gupta, the House
also feels that you shou d conclude soon.

SHRI BHUPESH GUPTA : 1 will con-
clude when 1 will conclude. Itis nota
question of the House feeling. You are pro-
voking the House. You aie just provoking
the House.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Let us not enter into an argument.
Please g0 on and finish quickly.

SHRI BHUPESH GUPTA : You are just
provoking the House.
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU): No. I am not provoking the
House. The question 1s you should com-
plete your speech 1mnediately.

SHRI BHUPESH GUPTA : That is all
all right. Every single amendment shall be
spoken on and on every single amendment
the House shall be divided and let us sit
here I shall see how long you can sit.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) Let us not enter into a controversy.

SHRI BHUPESH GUPTA - But you are
entering 1nto a controversy with me when
I said I was just finishing,

SHRI LAL K ADVANI * He has given
you, Sir, his rationale as to why he cannot
be stopped.

SHRI BHUPESH GUPTA : You are
entering into a needless controversy Don’t
do this thing kmdly You can say that he
has said this thing. I never object to 1t,

SHRI PITAMBER DAS (Uttar Pradesh),
I do not understand why Mr., Bhupesh
Gupta should every time repeat that he
does not object to 1it. He has no right to
object to what we say. When the Chaii
gives youmore time or when you snatch
more time than other Members, 1t 1s a
clear case and evetybody would object. . .

SHRI BHUPESH GUPTA - All right,
then you object to 1t.

SHRI PITAMBLR DAS : That 1s what
we are doing now.

SHRI BHUPESH GUPTA You also
take more time I wili not object to it

SHRIMATI PURABI MUKHOPA-
DHYAY : At least by now Mr Bhupesh
Gupta should learn some manners 1 this
House, not hoodwink the Chair

THE VICE-CHAIRMAN (SHR1 V. B.
RAJU): We shall not exceed the time
aliotted for this Bill.

SHRI BHUPESH GUPTA : How much
time have you not wasted so far ? By this
time 1 cculd have fimshed my speech. You
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have wasted my
time ?

time. Who 1Is wasting

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : If every Member takes a stand as
you do, what will happen ? Somebody has
to regulate the time of the House.

SH .1 BHUPESH GUPTA - You are
regulating 1t ail right.

THE VICE-CHAIRMAN (SHRI V B.
RAJU): You have taken already 25 munutes,

SHRI BHUPESH GUPTA : Twentyfive
minutes ! Twentyfive munutes 1s hell of a
great ttme for this Bill.

SHRI JAGAN NATH BHARDWAJ
(Himachal Pradesh) : Don’t waste the time
of the House.

SHRI BHUPESH GUPTA : Twentyfive
minutes 1s not hell of a great time for this
B .

THE VICE-CHAIRMAN (SHRI V B.
RAJU ) : Please go on and finish 1mmedia-
tely.

SIIRI BHUPESH GUPTA : Youa re
unpecessarily wasting my time You started
the controversy with me and 1t led to the
waste of time

THE VICE- CHAIRMAN (SHRIV B.
RAJU) : You are not appreciating the d'fii-
culty of the Chauir.

SHRI PITAMBER DAS : You will ex-
cuse me, Mr, Vice-Charman, realn.ation of
helplessness 15 the best relief So kindly feel
relieved.

SHRI BHUPESH GUPTA : What (s
helplessness ? My honourable friend, Mr.
Pitamber Das, 1s pleading helpless. You
never controlled Dr. Mahavir. For a question
on the Calling-Attention Dr, Mahavir has
taken half an hour Thenl did not say
anything. Dr Mahavir has taken half an
hour for a mere question. So twentyfive
minutes 1s not a very long time. S.nce you
are. . .

THE VICE-CHAIRMAN (SHRI V B,
RAJU) : Please go on and fiimsh your
speech.
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SHRI BHUPESH GUPTA: ... very
much upset by 1t, kindly tell your Secretary
to tell us how much time each one of us can
take. Before the end .indly tell us that In
future you ask your office to come and tell
us how much time you give us and we shall
keeptoit . ..

THE VICE-CHAIRMAN (SHRI V. B
RAJU) : We shall do 1t n future.

SHRI BHUPESH GUPTA: but don’t
disturb us in the middle And I hope the Jan
Sangh friends will also remember when they
start speaking for half an hour on the
Calling-Attention , . .

THE VICE-CHAIRMAN (SHRi V. B
RAJU) : Now please go on with your
speech

SHRI BHUPESH GUPTA : Now to
conclude—in fact, | wasegcing to conclude
when you started the centroversy, sometimes
something irritates one a hittle, and you have
many qualities, I agree, and one of your
great qualtties 1s that you have successfully
irritated me and [ appreciate that point;—
as far as the Bill 1s concerned, 1t gets very
much amsnded 1n that form and I would
only appeal to the Government to that wo-
uid be an excellent lead given here in Par-
liament 1if the Government and teachers can
come to an agreement This 15 my first supg-
estion Government should not be rigid.

Equally I appeal to the teachers also.
They should give up the present agitational
approach in view of the attitude taken by
the Government. It 1s not a negative attitude
as the amendments thamselves show Itis a
constructive attitude and I must congratulate
my friend Shri Om Mehta who personally
met them and others also met them and
talked to them. It 1» due to therr effort.
Prof. Nurul Hasan has taken special pa'ns
to discuss with many people tn order to see
that misgivings and fears aie removed 1
think we should appreciate such efforts My
apprectation 1s not enough. Teachers should
also take not of 1t When such 1s the respo-
nse from the Government side, they should
also develop a responstve chord They should
try to discuss this thing and give up this
kind of agitational approach. Teachers
should not play into the hands of disrup-
tive elements I know that some people are
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interested in the distuption of the universny.
I hope the teaching community in Delhi for
whom I have the greatest respect will not
play 1n the hands of disruptive elements 1n
Delht, wh.ther 1n the untversity or else-
where, but it would seek discussion and
debate with the authorities have discussions
with the teachers and not stop the dialogue
they have strated, in order to bring about
the comprehensive measures which are requi-
red for the reform of the Delhi University,
and 1 have no doubt in my mind that thev
can arrive it a consensus for an agreed
measure, with a view to finding common
solutions for the common problems so that
a really good and comprehensive reform
measure 1s ultimated adopted for the uni-
versity of Delhi. This is what we Jook for-
ward to as far as this Bill 15 concerned. The
Bill 1s not 1n 1ts original form and amend-
ments have come 1 support these amend-
ments, but still I feel that Council should
not have been there. All the same, the deve-
lopment 1s good The Munister’s approach
1s good 1 hope 1t will be carried forward
and 1f 1t 1s cone solution will not be difflcult
to find to the satisfaction of all concerned.

SHRI M RUTHNASWAMY (Tamil
Nadu) : Mr Vice-Chairman, the only merit
of this Bill is that 1t seeks to legitimise the
Ordinance which was issued 'n connection
with this matter It s an attemptto make an
honest woman of the Ordinance. Therefore
I welcome 1t, as such With regard to the
substance of the Bill I have grave doubts
about its utilitv., I was hornfied to hear
from a teacher of Delht Unmniversity that the
numnber of students 15 about one lakh That
is why this reform measure has come before
us. But how can 1t deal with the problem
of numbers Can this institution of College
Counci! or as 1t 18 now called Admimstra-
tive College Council 1n any way solve this
problem of numbezrs ? If there has to be any
solution to this problem of numbers, there
should be half a dozen universities for the
City of Delhi to deal with about 10,000
students each Let us see how far this in-
stitution of College Council which 1s now
called Admmustrative College Council tackle
this problem. First of all this lead to confu-
ston between individual College Council and
this administrative  College Conncil., It
should be called the College Council, Ad-
ministrative College Council, 1f tt 1s to have
any difference between the usual Collcge

N
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Counctl and this College Council And, then

what are 1ts powers ? We know nothing of
its powers What about the allocation of
meaningful powers if this College Council
Is to serve any purpose ? If 1t 1s to serve any
purpo.e, 1t must have an academuc objective
and it must aim at dealing wth all those
problems so eloquently pomnted out by
Prof Dutt For example, there 1s the prob

lem of the ratio of teachers to students

Wil this College Council sohve th s problem”
Will it solve this problem bv increasing the
tl ¢ ratio of teachers to students ? Will this
Col'ege Council control the admission of
students to the University and colleges in
such large numbers ? While the UGC has
not b en able to imit the number of stu

dents to be admitted, while the Delhi Unmi-
versity 1tself, with all 1ts organsition, etc,
has not been able to ‘unit the number to be
admitted to these Colleges, will the Admi-
nistrative Collece Council do this ? What
15 thiy Administrative Coll>ge Councit ? The
very word ‘‘administrative’” means a Council
which 1s going to be an office, an adminss-
trative offi.e, a sort of minor bareaucracy

We do not know 1ts powers and we do not
know 1ts duties The Bill gives no mforma-
tion at all The Minister says that all these
things have to be settled by means of statu-
tes and all these statutes are to be framed
not by the Court, as the law of the Univer-
sity says, but by the Executive Council This
1s allotting legislative powers to a executive
bodv No doubt, accord'ng to the amend-
ment brought forward by the Minister, these
statutes are to get the approval of the
Academic Councils. But 1t 1s the Court
according to the Act that 1s the authority
to pass these statutes So, we are ashed to
give a blank cheque to the University, to
the Min ster, to bring about what he calls
a much-needed reform

Then, Sir, there i1s the very title of Chair-
man Wi h due deference to you, Sr, and to
those aho occupy the stately chair, [ must
say that a Chairman has no execu 1ve power
at all He has to keep order in the Council
and he has to keep order 1n the assembly
Some more executive title should have been
given to the Chairman He might have been
called a Rector If he 1< supposed to be
equal 1n status to a Pro-Vice Chancellor,
why not call him another Pro Vice-Chan-
cellor and allot him these executive duties ?
It 1s not executive work alone that 1s nece-
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ssary to ntroduce reform 1n the Delhi
Colleges, bat 1t 1s necessary to introduce
academ:c reform and academic changes

Now, ths Administrative College Council
where will 1t be stattoned W Il 1t perform its
functions inside the campus of the Univer-
sity or will 1t perform 1ts functions outsidc
situated 1n the area of a group of Colleges ?
And, what are 1ts functions going to be ?
Will 1t deal with the problemn of adm ssions ?
Will 1t have any voice 1n the appointment
of teachers ? Wil 1t introduce an academic
atmosnhere 1n the colleges 7 What are the
functions that you are going to allot to these
A inuntstrative College Councils ? Has the
D:lhy Unversity enough money to finance
all these reforms that are necessary 1f this
decentralisation idea 1s to have any mean-
1ng at all ?

Therefore Sir, in view of thase difficul~
ties and objections, I do not expect much
result from the institution of these Admini-
strative Co leze Councils and I do not think
1t will solve any o her problem with which
the University s confronted the prob'em
of numbers, the problem of teacher student
ratio, the prob em of introducing an acade-
mic atmospherae, etc  According to the
origmal 1dea, ‘University’ was a corporation
of scholars an1 teachers

Therefore, Sir, while I welcome this
Bill, as I said, as regards the substance of
the Bill T dot t think it will solve any prob-
lem with wiuch the Delht Uuiversity 1s
faced

SHRI P N BIST (Nomn nated) Mr
Vice Chairman  Sir, I am a nommated
Member and [ see there 1s no miciophone
attached to my desk. Perhaps, n>minated
Members are expected to speak (Interrup-
tions)

AN HON MEMBER [t catche, you

voice  (Interruption)

SHRIP N BISI I am sorry I am
joking But as I do dot like to enjoy the
reputation of a mute M1lon. I am stan

ding here (fnterruptions). This 15 agan a
Jjoke here That is a bad habit with me

I congratulate the Eduication Minister
for trying to tackle the most difficult prob.
lem of our days He has been taking onc by
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[Shri PN Bis] versities and my experience 1s this I shall

relate one examdle [ am carrying this
one the Central Un versitie,--first Ahligirh | birden 1n my soual for long years and [ did
Mushim Untversity, then the De'ht Univer- | not know where to unbwrden 1t Fortunately,
sity Perhaps som: day he will conz to | I am h~re before the highest tribaial of

Viswabharatt University witn which I have
been connected for more than 60 years
Some people will think that 1t 1s again a
joke No, Sir, 1t 1s not a joke As a very
sm1ll boy I went there and ny association
with 1t still continues.

To be frank, I d> not k1o~ mich abo 1t
Central Unatrersitizs, except the Viswabhi-
ratt University So today [ shall speak in a
general way about the academic climite of
our Unuversities

As I was listening to the speeches here—
some learned, some good, some hot—I was
feeling that there 1s something as hollowne,s
about all these Our University education
1s 1n a bad way I am fortunately connected
with a number of Universities, and I have
gathered this experience that they need
drastic, fundamertal reforms When we
speak about education nowadays, ‘he first
thing that crops up 1 our nund 15 that there
ts student indisciphine, student corruption,
mass copying 1n examinations 1ntimidation,
violence and gheracing All these are true
They are not to be defended, 1 do not defend
them, but there 1s another side of the shield--
seea In proper perspective and proner place
It would be seen that the students have
taken a page out ol the university authori-
ties Universtiy authorttiesareequally corrupt,
equally blamable and nobody speaks about
1t Thati1s why we feel hollowness apout 1t
I do not mean that all the B0 universities
are equally blamable, I mean many of the
universities are blamable and the charges
that I am going to read here are not true of
all the universities, but some are true about
some universities,

There 15 a nuclear weapon of autonomy
m the hands of the umiversity authorities
With this nuclear weapon, all nepotism and
favouritism comes 12. In former days they
used to say that some tnefficient fellow has
crept 1n through the backdoor but nowadays
they come through the front door of univer-
sity autonomy, with flying colours and drums
beating Fortunately or unfortunately, I
have been called to wit as an expert 1n Uni-

the nation and I unload 1t here. We made
a unanimous reco nmendation It was signad
by myself, an expert, the Dea1 of the Facul-
ty of Arts a1d tae Vice Chrancellor ot the
University When th: case was presented to
the Bxecutine Commuttez, this Execative
Commuttee said that both the candidates
were equally gord S>, there was no first
recommzndation a1d thare was no secoad
recommendation Finally, they appointed
the second one When I cames to know, I
told them there was a written recommenda-
tion of ours The whole thing wa, quashed,
another appointment was ordered and then
came the nuclear weapon They dropjed
this cantankerou, expert and brought 1n a
very obliging expert Theyare obliging exper-
ts who come 1n and who help n nefarious
things, and then some extension lecture or
some examination 1s given to them.

Then, there are teachers Suppose, | am
making a cap There are many educationists
here, please try to see whether the cap fifs
in the head There are teachers who sell
questions There are teachers who traffic
with examination  results There are
teachers who  traffic with examination
results, There are teachers  who
accept 1llegal gratification from doctorate
students that are under them. The authori-
ties concerned know 1t, from top to bottom
everybody knows 1t, but everybody is afraid.
When I told themm why they were afraid,
they said something and kept quiet Then I
came to my senses [ felt that there must
be som- collusion among them This 1s the
type of education. This 1s the type of
climate

I could have gone on for a long time

but I am afraid of this bell of Mr. Vices
Chairman But I am not
5PV Itke  Mr. Bhupesh Gupta, such

a veteran member, that I can

argue with the Chair But please have one
consideration for me Think how many spee-
ches 1 could have made which 1 have not
made and how much time of the House I
could have wasted which I have not wasted,
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so have some consideration for me Bet-
ween these two evils, the corrupt student
community— I do not mean all but many of
them—and the corrupt authorities what
chancehasan unattached student got ?When 1
say unattached I mean one who 1s unattached
to any po'itical party or union or some big
brother Unattached teachers who are merely
scholars, who are very good teaclers are
looked down upon by everybody. They say
oh, he is no good; he cannot argue with his
superiors Even the goddess of Learnmng her-
self has been placed n this position. When
I isten here talk about personal contact
between teachess and students, the ratio 1s
4,000 to one lakh; 1n Calcutta 1t 1s 2,000
and I do not know how many teachers.
When 1 hear of reforming the examination
svstem I am surprised but everybody knows
that 1t it not possible in this set up. Every-
body—I am using a Sanskrit word—is a
gyanpapi

SHRI MAHAVIR TYAGI : Please come
to the Bull. It s the Bill that s to be
discussed.

SHRIP. N. BISI : I do not mean to
speak on the Bill. The whole thing seems
so hollow that 1t 1s useless to spcak on the
Bill. Though I support the Bill, my only
contention 1s that the Bill1s not fundamen-
tal enough; it should be fundamental.
Mere tinkering or changing a clause or two
or accepting an amendment here or there
would not do any good Members may
think that I am in a temper. [ admit [ am
in a temper. All these things I had to
carry all these years and I am fortunate
that I am here today to unburden 1it. As
regards the Bill 1 congratulate the Minister
as I said before 1 began. With these words
1 support the Bill. Thank you.

ot AfrsaY WA AEY o Iareny
wEeg, A a5 Y wF A& A fE
So %S ZHF HIgT agT & WS WIIHT
g 31T 3% 9 I 7 FE AF 4G FT
gvar g, Afsa faw @z 9y 93 & 39
gz 47 A 9% 997 A9 F T FW
ar g7 sfgwifed gra A g AT 9z
FTN G ST IF F AT TU qAgA A
Fiq 2 #NfF qEF AT AT F 95 A

At
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¥ YT gas Sqraerd &, o s 99 2
IAF IA 97 YU FIA { FTE AF A5 T
arar g 1 Tox gTgwr & g fF oadd
7 Frr a7 WF 3 F @T 9 AgeT
grar aifeg AT w2y 2 fF gw ar as
ggwT 3 @y wie fzA oggd wEA
gmg Afton faeafaaiar & #1827
fora®y Wotr § qrfoaiz §3a% q@ A
8 gaAFAIT F |

1 4G a1 sz gfemw faea-
faerraa & fergar 71 ¥wq R # A40
F1at (57q favafagren & gaam@l 1
FAT g, AT AT IFFT g W FIYT
¥ amy agmfor oA S8y § AT
AT ot ang® arg SraTdy § i e
g F WML gL gEIATAL § A7 GAS-
wrq Aq ¥V qe-dfan femad  Ad
UEIZ FTAT ATEY 2 &7 78 A1 FQ &
a7 f5 sz giemn fagafaarea @
AFATE N 27 T § Ae AAAW AA
g YT Freft farg fazafaaren & Fstar
graran fgag as 2

off Toravefag : FrfesTa 6 )

sft aeET qarE o o GefraT 99
wt gfemn fawafaaen & gfeqn 1 95
e farg fawafaaman ¥ ferg @ 99 s
agsfesm &1 g w=ar 41 1 48 A1fge
FIAT § 3@ N 1 {5 9 #gf aF AW
WA QE &) IZ H, AW J/, WU
AA%T QI A 8, 3AF U WH w7
A4y $AT, 33 1 JT-99 AT & 43 TG
aF 999 IR F AIF § FF WA AT
arEay @l ) S gZ q9AN & FW @
3IqA FAT 1% AT § |

& wr 3s wifaN F AR T FF g
@1 fF @ d 35 § 93 gu g ) W W
faias 9T %7 Z0 A ITH AL A T3
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wgr g ot f5 fawafaarsn & arafras &,
oY fx fasafaaraar & sreqmas &, 337
gg & faFwe wr g fF a0 QO aggafa
fzeet fazafaqeg & greamas) & @y
g Aew & wmyg & wfsw gaF amy
agrafa & &t fadasw 1 audq &7 7@
Flag g ad & €90 T § &
93 gu & ag famxd F oaA @ f
fam ¥ & 3g%7 A7 27 &7 FAT AL
TEr HFEI] gHIL AIRIX G & A1y WY
2, wgt az 43 gu § et 95 47F ag
st T §) a8 9w g, awfgd I
T T & AL A% &, I @ q=-fgg N0
1T AR g@-fga 1 q9 AW A2
LGRS

Fgrag agr f& S gMET SRR
oot wega feor § 3@ faams w9
AMYT ¥ TUL &1 qEE & FqEr 0 F
q3a1 =1Ear § % 991 98 1@ A &y o
mifas 78 w¥ar fF a9 & fagas @i
& g8 faar @i ang 7 a7 g 7 fagas
i & arz, Aifedg 10 FEW F a9,
FR-AEN W7 F qeIT FgMET T HIAI
qEdT & | AT AT AT gUHF T @
a9 fedt gUd § =17 a1 g7 A10FT
Mo FET STAT AT | 39y a1 A &Y
frowg fasey & fF ar Q@1 «ra faqr @
a9 3 AW § I T AFYI O @G F
STEAITEY F) gEATS T AIX AFEST F
guiga @@ F fow 1 oar A1 W gy
FNFIT FT 5 a7 srQtwa agr g,
sy feeet favafagrea & wreargw zq
fagas & tGars 95 @3 4 g9 1 s
gfrsr og gt gy &13°

st oAt fag : 937 #r geg ¥
q1aT 7
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St amsaT g@E Wig: @1 § 7z
FEAI A7 § fF az A0ga &y § 9g
fazelY fazafaaraa & siearasi & qasv
ST 397 wits &1 gdrF &

ya #fiad, & sz agar g 5 o3z
afgwiw fagasr 1 mizaa Fag &
oA § AR FEa az § 5 TfF sody oY,
g yfrzafamaa s ge g ¥
arg g ag @ grz| fag 83 mifeds
1Y fRar | fFaq TaET OF @I ar ) 919
Fg & F ALAT ¥ o1 fagas @ ®UH
& o1 FT 9q U {5y iy w17 g4y
foatr A & g&  Fwzar =FEy ¥ fwam
TFE I 4T LaT | ) JI9ET g aQFT
aw agr §, =78 Heg H g AW ST FT
g, & srq srifede & wienw § & AT
T@iy § a1 wifzdg qrd @ & I0T
feee yqar fagos & og & 1 Aifaer
IAFT AL ]

wg =fiwq, 39 fF gz fadgss Faar
#1 & 7 IUT W 987 A1 M T
AT § 9f R zgy @1 FIiw FFER
facge gzar € a1 &, 39§ fedmewal-
oig Z1qT &Y g B, A9 § FIZAT ATV
g fr ag w1z 7 sifgs aam &1 73@%
T 7 A FIHS FifacT F) a9 F
1T IT FIHT &1 fazafaarza § AiR-
WX qFT FIAT ATZT | AT ARFT oA
f& NG & go A7 ®T §, A sAFTEAT
OF A1 ¥AT F € | uIg I fawg
ST AFEISA @ST &1 IWHT gA gHIASAT
T &7 aF zafer oy R Y 738 =17
FIT 3T G147 41T g OF ATOFT FIA 2,
ag faga®s T # faafamen &
T FIT 47 T OF F39 & | I§ A1H
ORI FT FiETgerr F3ET 8,
freafamadl &1 Y dzva FiwT 2,
IuHT fIega A% £7@1 § | a6 quig:
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ALZ FIF 1 N q§ TF QT FHIA § |
ERC R L S e < B e A
23 fF A agy, AT a1 G
FIFTT A%T A4 g3 1 T9H, AT, -
fefas wdiss fY faar enw faza-

faar=ay &1 fasar =g o foa 3 39
FIT a1t F3@ gu7 ag wd wifgx A

w3 7 g 5 fawafamms % 93 51 foer
F1 &qx fae war & gafeq fazafagr=g
F1 farqr &7 &4 A frear v @ g s}
ag vy &t % fF v gfrafadt oy7ad,
fazafgarera ) foerr & 9ga & gaf #)
forerr 1 AT, 57 &' AT 31T AT FIEqT
g1 adt fyzafgaraar &1 foar &1 w@T
FATE OFRAT 2| At TF AYE a1 TE
ug gt f5 Y gfaafed smaw & wdss
FY, ggay faer & &@@T F1, F'=AT IsMAT
T gt fazafaaea 7 foer &1 @<

F A0 FATAT AT AFAT 2 AT gad ;AT
agr tq faga® & Aweaw § 73 ya@ @

Tgr & R et gquz qqAwa 1 Qe
dgez ng¥aT § AT FI fear «1q
zgFr oF g1 qarar gemr w5 foear &0
& fadar g

& #ftwd, ®A7 57 F T SqTA F AL
17 st fas F3ar g sigt ae A S 3
Fgr & 5 zu fagas 715 O & a@—
there have been further consultations on the

subject—ag W1 g FIT £1 qdF g fF
NIHAT I, WT 93, grEAm, fI9iT

famer & arg, =g faggs &1 98 & ¢

¥ | 9 I FOECAT F F JAGAL F
g fam g AU g E, @ A G FF

oF 1 IR TN HAY § fF mg femie-
ez SEFI T I TAY ~9€ 9T 9F I
2 oYt gfre ag Mifow 4y @ g %
quf AT F @ gt F1E fadaw @
T |

# =@ qT WY Gy ST FT eMIT RATH-
fag gar gigm & «9 99 0F T
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g ag T a g AT @ & R faws-
famrsmt #1 qgegr 71 faarfast #1 ot
fgare fzar wig, g9y s geafy &
sitg fazafaar—ar &1 ®g afafgar #
g afafafaay w1 W <a@r s, 79 Far
Ffzars ot stz ey feedy Favafaerew
fagas &Y & A § 9 fazafaaas &
qreAT IR & ft T fag )

o191 WIgS qar g war g, deam
T FT 2RI E, 9EF g1 N ataw
TE T | A wg fag ogro @ e
Sed &, szt A7 0F a¥s famifan ¥
gfafafyal & ¥ 1 q@ @ § =@t
9 fazafamar & a7 $1€ N9 waar
FIT Y 9gH AT F TEATTH F UL AR
FX g, ST AWAW AN FW AT IA A
aS1g FIAT (a7 L AT 2 |

uq, 9 AY 9gF FE AT H
fagra ieaT gigg 7 ggaw faar ar,
9T 1 grvE 9% o¢ a1 & g ed=ye
F gy A8 FT Fas faadr g fF
sqE fagas &1 weor AT § 0 AT W
gad @A 104y (2) W faa¥. w@w
Fifacq w1 Featfoora faar gar g, 3o
qgq AT AT 7 & fagra gearaF)
F1 31T Avae A F AR o FufAeat A
T F SqFEAT FT § |

Four educaticnists not being employ-
ces of the University or of college of
whom two shall be nominated by the

Vistor and two by the Executive

Council.

fto A% gaA : fraw SAfadr 7
fraa ?

st AMzal S WE g A
Fza Afsd 1 ag waFr FFEQfIwT g S
a7 wifge F7ar g % g wSvE 7
W go fror g fae¥ ar & &9 o
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[ = atirzaT garz g )

frar g1 5 g gEwdFT A1 AT A3
W} & 1 g g AR s gIEra
SIM F dear I gEaraAt 47 cdsfnat
safedf Fagh sz a1 &1 faw aw@
7 faoelt & =vg faq agd 35w F Fraw
¥ oF AT Fiqq F A A1 oIS
& arg g F19q gargee 7 fggr, g
a¥8 & oSFwA ¥ 0aqE &AM § A9
a9 @it w1 arfaqz 53 & ) fya qg
A fEEY o wEd ) #ew uam-ad
F i g afnaz s frar §, s avg &
a1q g7 Fufzgl & €Y TEY g F  ©aA-
9Zq TEA | 93 @ {19 grg # arfaqe
FIT F @IFT § IHF iU A9 fEEy
1 wed F gaFwfazz F AW 9T
AifaRz T @5y § ity a9y qIF-
faez &1 718 qfvwier za¥ agi € 2 o
F1% Y ga%F wez< foqr or avary | &
7z FgAT wrgar § f5 ag It F1T gIFry-
FO07 F1 {Far o1 @1 2. faerr geaqre
&, gg gra® 19 gNIT | TF AT 1T F7
W F gm Fagar N g g,
JrRAAT 7 g 2, Sar fF gy aaw
ST ¥ F ¥ HT @A A W
zeawifaat s7feat 7 377 S0 FT Feqr
FPT AG AT Z §1 TH AW § W6
anfaq g1, ¥ gga: aTF AR 9T FIAT
alfasg & ~ifadz g =& qw@ @
Fada Tifgaz gar o7 Favga &1 oWt
ot &1 8 & a9y A w7 @q

Tg® Aty Ar9y qig | § gz #Y
fgar g1

*“VB. The Chairman of each College
Council shall be appointed by the
Executive Council on the recommend-
ation of the Vice-Chance'ior.>’

¥ fope smod w7 fear §—
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““Provided where the recommendation
of the Vice-Chancellor is not acceptable
to the Executive Council, the matter
shall be referred to the Visitor who
may appoint the person recommended
by the Vice-Chancellor or ask the
Vice-Chancellor to recommend another
person to the Executive Council.”

wrg Fai Agf AT =afzaat &1 T19 fone
LAY §, 919 41 arzy ITEST g 7
ax aafag &1 A fowrdy wwag g7
gL AT 93 F 37 fF argw Arasy 19
srfeaat £1 feadz &3 T g afafy
A F & foarr g 7, 99 a1 FG-
afgtaat &1 sfgwiz grar  Fdafaly
fewe HTeY @, e ALY FA1 & al
e afaFi ¥ fear § fafsez @ge =1
YT ag ufawrr gaifer 7 9798 |
& arran g Faifs fafgex &1 wqess g1
& YI9Y | 3T gIg 9T ST FAEAT FT 3
SaF HqeqY HI-HR R wiAT-gA  #H
=9 fasr dearat F1gAH H1q I
g1 § GIFIAFIT & U 3G 99 ST @
¥ ST w9d @R A, g1y gu usHArfas
F oFAAE FUT IFT 39 fawr
deqrsti #1 gy q@fafza #§ gsia Sv

TR

Td WeRl & ary, =g § @z FEAT
Trgal § & ag fagas ars-ams Al 9z
fazafgareay & gregresl & g AN
He a1y FIQT § ¥ 39 fowmr-dgeqimy &
quia: aIFIAF Faqr § ¢ zgfan &
= fagas &7 favg &3ar § aiw anfedq
#1 frveq W@ a® geqra w1 andw
FITT E |

PROFESSOR RASHEEDUDDIN KHAN
(Nominated) : Mr. Vice-Chairman, Sir, we
meet here under a cloud of despair and mis-
trust, Teachers of one of the leading uni-
versities in the country—the University of
Delhi—are on sirike. As an old alumnus

of that University, as a member of the Fac-
ulty of a sister University, the Jawaharlal
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Nehru University, as an educationist and
as a memeber of this House, I feel unhappy
that uander these circumstances we are called
upon to discuss the merits and otherwise
of this Amending Bill The real problem
that we ought to discuss 1s not the problem
lem of ad hoc piecemeal reform but of
comprehensive reforms With the Fduca-
tion Mster that  we have at the helm of
affurs with his wide experience of univer-
sity affairs, we have to address ourselves
to the larger and more basic and inter-
linked problem of the restructuring of the
process and methods of education in this

counyry I purticularly implore mv learned
friend, Professor Nurul Hasan, the Hono-
urable Mtnister of Education that there

is a clear and present need for an overall
radical change in the educational structure
1n consonance with the necessities and de-
mand of biinging education 1n tune with
the problem of national development All
of us have been say ng this quite so often
But no concrete and tangible <teps have been
taken. Commuittees after committees have
been appointed and tomes of reports have
been accumulated, but to no avail A fresh
look s called for to make education an
instrument of soctalist transformation of
soctety, a problem which [ had occasion to
mention tn this house earler.

Sir, I share the concern of this House
about the Oidinance No Ordinance ought
to be promulgated for such a basic change
hke an educational change As it I, an
Ordinace 1s an ugly, hesitant and not-
quite a-democratic-instiument of change 1
am hapny that th: Minmster himself has
menttoned that certan compulsions made
him pass the Ord nace 1 may be pardoned
if I mamntain that I remain uncouvinced
about those compusions [ think instead
of an Ordinace, this change could have
been brou-ht about through a regular biil
before the house However, I do understand
and appieciate the compulstons under which
the Minister works I hope in futuie we
shall not have any Ordinance for ¢d cational
reform because 1t does not serve but on
the conntrary defeats the <alutaiy puipose
for which 1t 15 brought about

Apart from these things, let us examune
the 1ssues at stake The sum and substance
of the Bill s that College Admnistrative
Councils as per the revised amendment, are
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to be constituted I am happy that the
Minister of Education like an old democrat
has continuously responded to the enligh-
tened opintons of the teachers and others.
He has kept his evrs and cars open Even
now be has shown his wiilingness to mod fy
the bill by recommending certain good
amendments, which would change the en-
tire  structure as 1t was onginally con-
ceived Therefore, | think that with the
amendments that he has himself proposed
tcgether with the amendments that he has
approved as moved by my hon'ble friend,
Mr Bhupesh Gupta, the Bill has also undei-
g ne a substanual change

Sir, I would say that the Bill tries to
improve the structural organisat on of one
of the biggest Universities of the country
As my friend, Professor Vidya Prakash Dutt
has rightly pointed out ne.thet the federal
character nor if you please the confederal
character can be maintained f we have
97,000 or 1 lakh students on the rolls 1t
s tmpossible to maintan the organic chara-
cter of education whch 1s a myst neces-
sary thing to be maintained 1f the teacher-
taught 1at10 1~ as adverse 4as 1t1s a the
University ot Delhu

Therefore, the teachers of the University,
the members of the Facuities ot the Uni-
versity must address themselves to this
urgent task Have thev proposed some alter
native stratcgy ? Have they applied their
mind over the yeais ? After all the number
of students, colleges and teachers has been
increasing from 1960-61 The number ha.
increased 1n « phenomenal manner What
have my good tea.her friends been doing

all these years ? why should we
only act and react 10 any Education
Miaister ?  Why <hould we only act

and react to any Bill ? The teachers are
called ‘‘engineers of the soul ™" * the archi-
tects of the m nd ™ Let th m lLive upto this
desiznation I would respectfully suggest
that they must apply their mindy to a cons-
tructive prcposal of structural change in
the Delhi Umiversity because, under the
circumstances, I think no better alternative
arragement could have been conceived ex-
cept the organ'sation of College Administra
uve Councils, in order to paitially solve
one major problem. This will not only delink
as apprehended, but I submit, 1t wil relink
in @ most organised way the 40 50 colleges
mcluding about 65,000 students, and 4,000
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[Prof. Rasheeduddin Khan]

teachers, with
authorities.

the University bodies and

Sir, the main objections to the Bill
are four. Firstly, it has been mentioned
that it will delink under-graduate teaching
from the post-graduate teachlng. I am not
convinced about this because Post-graduate
teaching, in a way is already delinked. After
all, what is the per centage of the College
teachers who are called upon to take post-
graduate classes ? Not more than 5-10 per
cent of the 4,000 teachers. Therefore, to
over-emphasise the fact that by the establi-
shment of the College Administrative Coun-
cils the opportunity for  post-graduate
teaching would be denied is not a very ade-
quate charge.

Secondly, it was menticned that the
scales of salary will be changed. About this
also I am not convinced., The Minister
has very rightly pointed out that the sta-
tutes of the University provides and, above
all, the U, G. C. provides the rules gover-
ning the scales and salaries of the teachers.
This is not controlled by the establishment
or otherwise of the college Administrative
Councils.

Thirdly, it is mentioned that the federal
character of the University will undeigo a
change. Even about this apprehension I
am not convinced. The federal character
has been already impinged upon by the in-
creasing numbers because how can you
maintain the federal character if the Uni-
versity is spread over 18 sq. miles with
college near the Jawaharlal Nehru Uni-
versity on one side of the city and another
college in Model Town on the other end of
the city. After al), Sir, the post-graduate
teaching can be done better if the colleges
are around a single campus. Hence 1 will
say that the emphasis on federal character
is a tautology, a slogan which, if examined
most carefully, is not chagned by the
Amending Biil.

The fourth objection is that the under-
graduate teaching will be so completely
delinked from the post-graduate teaching
that the quality of educaticn will come
down . Here, Sir, as an old teacher. I would
submit something for the consideration of

[RAJYA SABHA]

(Amde.) Bill 1972 220
the House. When the Agra University was
established way back in the third quarter
of the 19th century, it also used to conduct

examinations for High Schools. As the
number of students increased the High
School Boards were estab ished. I wouid

say the teachers must consider this problem
that if the numbers of students are increa-
sing, and happily so beciuse in a demo-
cracy we have to educaie our youth and,
therefore, the numbers will g o on increasing
then is it possible for a single University to
control the examination pattern, courses and
curricula and mamtain a happy ratio bet-
ween the teacher and the taught ? Either we
must multiply the number of Universities
or if the same Umversities are to be main-
tained then some administrative measures
are to be introduced which should have
organic link between the under-graduate
teaching and post,graduate teaching.

Therefore, Sir, frankly and truly I can
put my hand on my heart and say that I
do not find the objections raised by the
teachers Association of Delhi worthy of
consideration of an old teacher. I think
what they can object to is that Delhi Uni-
versity has become so unwieldy that main-
tenance of standards have become diffi-
cult. .- .

In conclusion T will only say that now
that the Ordinance has been transformed
into a Bill and acquired a more democratic
form, and that the original Bill has also been
changed in order to accommodate public
opionion. 1 hope that my friends and
colleagues in the University of Delhi will
give a fresh look to the proposal and with-
draw their strike and go back to their
lecture-rooms and eolleges, because in a
participatory democracy, strike alone is not
a good instrument of change. While some
trade union activicies must be adopted by
the teachers—I am an old trade unionist
myself—but  move than the trade union
activity, a constructive and organised appro-
ach is nceded. T implore the Vice-Chancellor
to mitiate a dialogue, because as the Mini-
ster has correctly pointed out, this is enly
an enabling Bill and it does not prevent
the University from coming to terms with
the demands of the teacher. T am sure the
Vice-Chancellor and the Pro-Vice-Chancellor
will initiate a dialogue and nothing will be
implemented without the concurrence and
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consent of thz teachers Thank you

SHRI LAL K ADVANI . Mr Vice-
Chairman, Sr, I will start with Mr
Rasheeduddin Khan'’s speech T an inclined
to endorse his view that nothing should be
done 1n this regard without the concurrence
and consent of the teachers concerned 1
am sure that of the whole matter had been
placed before the teachers n tae pioner
light, 1f the am3ndments that have been
brought to-day had been plazed before the
teachers at an earlv stage or when the
whole Bi'l was being conceived, the teachers
may have hid a differeat reaction. May be
they could have suggested something else
i the nev amend n*nts which m ght have
averted the crisis that has emerged to-day.
But things being what they are, we have to
see the whole matter 1n that hght. And
seeing 1t 1 that light and even after hearing
the hon Minister as well as the Pro Vice-
Chancellor, Mr. Dutt, I am still of the
opionion that the 1ssuing of the Ordinance
was a wrong measure Now, the Ordinance
itself was a half-biked, hasty measure which
should not have bzen brought in the first
place And even after 1t has been broght, I
see no reason wahy the matter should be
persisted with in the manner in which 1t is
being persisted with

Sir, somehow no one has yet answered
the question why, even 1f the measure 1s
right, it should be imposed and thrust upon
the teachers  Tnat 1s the most pertin2nt
question to which I would seek a reply from
the Minister when he replies to the debate
Why s the measure now being th ust upon
the teachers, an unwilling body of teaciers,
a reluctant body of teachers, who have
almost unanimously, 1f not unanmmously,
protested against 1t, who do not want this
measure ? Why 1s 1t nevertheless boing
thrust on them ? I <ard that the whole
1ssue has become a matter of prestige, and
the Government and perhaps the Vice-Cha-
ncellor are inststing on the 1ssue only beca-
use they think that it 1s a matter of prestige
for them. I would like to know how I am
mcorrect in this reasoning  On the face
of 1t, I feel that the heavens are not going
to f.ll 1if this Ordinance, which at the outset
was 11l concetved and which by virtue of the
amendments now accepted has undergone a
radical change, 1s left to lapse. Whatis
going to happen 2  As the Mmister said,
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the object in bringing this ordinance was
to have the mstitutton of College Counciis
set up before the new academic year started.
Now several mn1iths have passed after the
start of the academic year, but the institu-
tion of College Counciis has not come into
being.

It 1s only because the teache:s are oppo-
sed to 1it. This 1s the maun reason. And
tie teachers continus to b2 oppos:1 to it,
What hapoens now ? Ev:n 1f the Bill 1s
adopted what ~ll happzn ? Here we have
adop ed the Bil  This Bill goes to the
other Ho 1se and the other House also ado-
pts it What hapoeas after that ? Do we
want to Impcse 1t upon them nspitc
of their reluctaice ? If the institution of
College Councils does not work, then 1t
becomes an exercise 1 futility  And
even If 1t works, even 1f it starts working
somehow, by pressure or by some other
such means, [ would call 1t an exercise wn
ad hocism.

[THE VICE CHAIRMAN (SHRIMATI PURABI
MUKHOPADHYAY) 1n  the Chair]
Because, Mr., Rashiduddin Khan just now
said that 1t would be proper for the M nister
to briny forth a comorehensive schieme of
reform, a compichensive scheme of reorga-
nisation, I would like to state my impor-
tant objection to this Bdl ani that 1s this
a piecemeal act of legislation This 1s a
otecemeal act trying to restructure the
Umiverstty  wherers [ understand that a
comprehensive scheme of legislation pertsii-
ing to the Dzatht Uarversity 1s on the anvil
and the Education Minister does propose to
bring 1t It would be m point and 1n place 1f
this schame of College Coincils and tle
alternative scheme of Col'ere Councils pro-
posed by the DUTA-1 under<tind they call
1t a scheme, they call 1t the Ccintral Cou
nctl of Admmistration, Mr Dutt savs that
it would lead to central.sation, may be, he
1s correct 1 1t, I think that their schene-
the scheme of Central Council of Adminis,
tration which 1s to actas 1 bffer between the
central author ties of the University and
the units, namely, the colleges and the
departments, this should also be exammed,
and when a comprehensive Bill 1s brought
before the House, this scheme of the DUTA
as well as the College Adnunistrative Coun-
cils now being introduced thiough this B I,
they can be werghed and this House can
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consider 1t without any burden, without
any compulsion, that if we accept this Bilil
the DUTA suffers, 1f we rej>ct thic Bill,then
the pcestige of the honourable Minister or
the prestige of the honourible Vice-Chan-
cellor suffirs No prestige 1ssue 1s involved
Therefore, 1 would hunbly plead wath the
honourable Minister even at this late stage,
constdering the unanimous opposition of
the DUTA and the teachers’” body, 1t can-
not be dismissed saymg, “After all there
are other teachers also’> To my objection
that six teachers had resigned from the
Academic Council—all the teachers’ represen-
tatives had resigned from the Academc
Council—the honourable Minister pointed
out to me that I was trying to delink the
college teachers from the Universitv teachers
I only pointed out that these are elected
representatives  of the Academic Coucil
whereas the other teachers who  are
on the Academic Council are there ex-officio
These six teachers who have resigned, have

a special status 1n that body bemg the
elected representatives of the teachers and
I found even in the Umversity Act where

the mention 1s made of the composition of
the Academic Council— 1t 1s 1n the beg-
Inning, and the 1tems mentioned are' 6 pro
fessors, 15 members, etc. etc whereas 1n the
8th 1tem 1t 1s written, 10 teachers of
University elected from amongst themselves
by the teachers 1 was referring to this
category of teachers who had resigned 1n
protest against this Bull. 1 think that therr
opinion should be given duz weight And if
we give therr opinion due weight, we would
come to the conclusion that having erred
in the beginning, having bungled in the
beginning—we have done 1t so, there 1s no
doubt 1t—it 1s futne to say that these
amendments are merely maknig explicit
what was implicit in the Bl 1t 1> trying
to deceive ourselves and trymg to deceive
the House because I have <een the statutes
that have been issued after this amendment
And these statutes speeifically mentioned 1n
tl e powers of the College Councils, several
of the powers that are now sought to be
excluded from the purview of the College
Councils by virtue of this amendment so
that the original College Councils that
were contemplated both by the amendment,
by the Ordinance as well as by the replacing
Bill, those College Counctls today stand
whittled entirely And I am happy over
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the amendment that has ccme  But even
after my haospines. I think that nothing
should be done which would seem to be an
1mposition by the majouity of Members of
this House on the will of the teachers And
in the manner 1n which we are proceeding,
this 1s bound to happen

This 1s sure to happen Therefore,
once again I wou'd p'ead with the hon
Minister to allow this Ordinance to lapse.
I would appeal also to the DUTA to keep
an open mind on the issue of College Coun-
cils  They are agreed that there 1s need
for decentralisation of the umversity
administration  Having agreed to that,
whether the College Council is the proper
method for bringing about decentralisation
in the admunistration or their own scheme 1s
more prudent and sound, 15 a matter for
examinat on and negotiation between the
university authorities and the teachers. 1
am sure the DUTA would be open to convi-
ction If the Government give them an
opportunity for mutual negotions, I think
things would turn out very well

PROF S NURUL HASAN : I have
already answered most of the pomts and 1t
would not be proper for me to take more
time of the House. I would like to give a
categorical assurance that I am not taking a
dogmatic view, nor have 1 ever had the
intention of taking a dogmatic view. If
after seeing the functioning of these Coun-
cils 1t 1s felt that some change 1s needed for
some other method 1s better and worth while,
I would have no hesitation 1n coming before
the House. I claim to be a teacher. A
teacher 1s one who 1s a hfelong student
who keeps on correcting himself 1 have
never claimed-—I hope a day will uot come
when [ will claim that—that all wisdom lies
in my head. I have during this period
tearnt greatly from my hon friends n
Parliament and from 1nnumerable teachers
whom I have met It 1s a constant process
and that process should go on. I also wish
to make 1t quite clear that our 1ntention is
not to set up & large number of Councils
I know the mind of Vice Chancellor and I
do not think that he has had at any time
the intention of setting up a very large
number of Councils But even assuming
for argument’s sake that a proposal comes
to that effect, I will have no hesitation
advising the Visitor not to aglee to such a
p1oposal
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SHRI MAHAVIR TYAGI : The Bill
says that one or more College Councils for
two or more colleges can be set up. Accord-
ing to this provision onc College Council
can be set up for two Colleges, although
the original recommendation of the Commi-
ttee was only for two Councils.

PROF S. NURUL HASAN
why I am giving this assurance Ttisa
very seilous matter. For one thing there
is no intention on the part of anyone to
propose a very large number of Councils.
But even assuming for argument’s sdke
that such a pioposal comes, to become
effective 1t must receive the approval of the
Visitor and I can give this assurance that
1 will not advisc him to give his approval
to 1.

: That is

SHRI MAHAVIR TYAGI : How many
Councils are going to be created ?

PROF. S NURUL HASAN : There 1s
a proposal for three at the moment But
may be one more can come. There 1s no
question of anything more than that I
would also like to give this assurance In
connection with what has been said by my
hon friends Shri Advani and Shri Bhupesh
Gupta, that I am all 1n favour of a conti-
nuing dialogue between the Vice Chancellor
and the teachers 1 only hope that the
teachers will not stand on prestige 1
think as a teacher of 30 years standing T
have this righe to say that a teacher who
stands on prestige 1s not acting accord'ng
to the best tradittons of his profession He
should always have a resilient mind.

Ard, Sir, he should have the capacity
to learn and the capacity to adapt himself
to the changing sitvation. [ have every
hope that my colleagues, the teache s of the
Delht University, will coolly look at the
whole problem, will hold consultations with
the Vice-Chancellor, with the Pro-Vice-
Chancellor, and with the other Members of
the Academic Council of the University
and will be able to suggest such concrete
changes as this Bill would enable them to
make and as would be 1n the best interests
of the University and 1ts students.

Madam, with these words, 1 request that
the Bill be taken inta consideration.

e
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THE VICE CHATRMAN (SHRIMATI
PURABI MUK'{OPADHYAY) : The ques-
tion 1s :

“That this House disapproves the
Delhi Unuversity (Amendment) Ordi-
nance, 1972 (No. 5 of 1972) promulgated
by the President on the 22nd June,
1972,

The motion was negatived.

THE VICE CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The ques-
tion s 3

‘“That the Bill further to amend the
Delht University Act, 1922, be taken
nto consideration,”

The mornion was adopted ¢

]
SHRI MAHAVIR TYAGI : Before we
proceed further, T want a clartfication on
amendment No 1 It says, ““for the words
‘to delcare’, the words ‘to declare, with the
consent of the colleges concerned”, etc.
Now, consent of the colleges means all the

cofleges or the managing bodies of the
colleges ? It must be clarifi~d. ‘‘Colleges
concerned” means what authority ?  There-

fore, you correct it and say
body of the college™,

‘*the managing

PROF. S NURUL HASAN - I think
the honourable Member would read further
It says. ““in the manner specified by the
Academic Council”,

SHRI MAHAVIR TYAGI :
the consent of the coilege ?

What s

PROF S. NURUL HASAN : That 1s
something that has to be prescribed by the
Academic Council,

THE VICE CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Now, let
us take up the clause-by-clause consider:
ation of the Bill.

Clause 2 — Amendment of Section 4
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PROF. S NURUL HASAN : Sir, I beg
to move :

1. “That at page I, Irne 10, for the
words *‘to declare™ the words *‘to declare
with the consent of the collezes coacer-
ned, in the manner specified by the
Academic Council’”, be substituted.”’

PROF. S. NURUL HASAN : Sir, 1 beg
to move :

3. “That at page 2, hne 1, for the
words ““College Councils” the words
“College  Admmistrative Councils” be
substituted *’

SHRI BHUPESH GUPTA : Sur, T beg
to move :

2. “That at page 2, lines 1 to 3 be
deleted.””

The questions were proposed.

SHRI BHUPESH GUPTA * Sir, my
amendment 1s to sub-clause (9B). These
lines may be deleted. 1t s a very simple
thing and I need not speak very much on it.
1 have already spoken on 1t | want the
1dea of Coilege Councils not to be encour-
aged and, n fact, to be abandoned, if
possible But, Sir, I find from the amend-
ments given by Prof. Hasan that he 1s not
prepared to abandon them, but he 1s
prepared to call them as Administrative
Councils. Therefore, Sir, he should accept
my amendment If you call 1t as the
Admimistrative Counci] you have no diffi-
culty in accepting my amendment Why
bring in something € se ? My amendment
accords with his logic  So, I move my
amendment Let 1t e recorded. Now I
find he 1s coming close to me. He will not
accept my amendment. But, Su, 1t will
be a good gesture 1f he accepts 1t.

PROF S. NURUL HASAN :
Madam, I am very sorry I am unable to
accept amendment No. 2 of the honourable
Member

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) . The ques-
tion 1s:

1. ““That at page 1. linc 10, for the
words ‘‘to declare” the words *‘to
declare. the with, consent of the colleges
concerned, 1n the manner specified by
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the Academic Council,”” be substituted””.

The motion was adopted

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): The ques-
ton 1s .

2. “That at page2, hnes 1 to 3 be

d'eted.”
The motion was negatived.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The ques-
non 18

3. *“That at page 2, line 1, for the
words ‘‘College Councis” the words
“College Administrative Councils” be
substrtuted

The motron was adopted.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The ques-
tion 1s

“That clause 2, as amended, stand
part of the Bill.””

The motion was adopted

Clause 2, as amended, was added 1o the

Bill

Clause 3.--Amendment of section 28

PROF. S NURUL HASAN -
I move :

Madam,

4. “That at page 2, hines 9 and 10,
for the words ““College Counciis” the
words ““Colleze Administrative Councils’’
be substituted.”

SHRI BHUPFSH GUPTA
move ;

5. “That at page 2, Iines 9 and 10 be
deleted ™’

Madam, 1

The questions were proposed

SHRI BHUPESH GUPTA * My war s
with the wordy “‘College Councils™. I
propose that at page 2, Jines 9 and 10 be
deleted. 1 need not make a speech

PROF S. NURUL HUSAN °* Madam,
[ am sorry I cannot accept his amendment.
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) The ques-
tion 1s

‘“That at Page 2, lines 9 and 10, for
the words *“Coliege Councils’’ the words
“College Adnunistrative Council” be
substituted >’

The motion was adopied

*The Amendment (No 5) was, by leave
withdrawn

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHQPADHYAY) The ques-
tion 1s ; L

“That clause 3,
part of the Bill >’

as amended, stand

The mounion was adopted

Clause 3, as amended, was added to the
Bull

Clause 4— Amendment of section 29

SHRI BHUPESH GUPTA * Madam, I
move

6 *“That at page 2,—

() Line 13, for the words ‘Exe-
cutive Council” the word ““Court” be
substituted,

(1) hne 15, for the words “Exe-
cutive Council’’ the word ¢ Court” be
substituted,

- () line 20, for the words “‘Exe-
cutive Council®” the word “Court’ be
substituted, and

Gv) lmes 23-24, for the words
“Executive Counci{’” the word

«“Court” be substituted

1 beg to move

[28 AUGUST 1972]

‘ That at page 2, after line 20, the
following further proviso be 1nserted,
*For the text of amendment, 1ide col
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namely —

¢ Prov ded further that except with
the prior concurrence of the Academic
Counctl, the Executive Council shall not
make, amend or repeal any Statute
affecting all or any of the followmg
matters, namely —

(1) the constitution, powers and
duties of the Academic Council, and
the other powers which may be con-
ferred, and duties which may be
imposed on the Academic Council,

(11) the authorities responsible for
organising recognised teaching In
connection  with  the Umversity
courses,

() the withdrawal of Degrees,
Diplomas, Certificates and other

Academic distinctions;

(1v) the establishment and aboli-
tion of Faculties, Departm~nts, Halls,
Colleges and Institutions,

(v) the conditions under which
Colleges and other Institutions may
be admitted to the privileges of the
Unsversity and the withdrawal of such
privileges,

(vi) the institution of Follewships
Scholarships, Studentships, Exhibi-
tions, Medals and Prizes,

(v1) the extent of autonomy
which a College may have and the
in relation

matter to which such
autonomy may be exercised,
(vin)  the composition and  func-

tions of the College Councils,

(1x) the emoluments and the
teyms and conditions of service of the
teachers of the Untversity, and

(x) the conditions of recognition
of teachers of the colleges/institutions
as teachers of the University

The questions were proposed

PROF S NURUL HASAN As stated
In my observations earlier, I would be
p epared to accept one of the points

SHRI BHUPESH GUPTA Are vou
prepared to accept my amendment with
your modification ?
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PROF. S NURUl HASAN .
prepared to accep 1t that way. In sub-
clause (vui) after tne words  ‘the comnposi-
uan”, the wo d *‘powers” may bz added.
Sub clause (1x) may be delet.d, and sub-
clause (x) will become sub-clause (ix) and
this will read as under :

I am

“(1x) the conditions on the fulfilment
of which the teachers of the colleges and
institutions may be recognized as
teachers of the Umversity *’

SHRI BHUPESH GUPTA T suggested

‘““condit ons for the recognition of teachers
of the col'ege *’
PROF. S NURUL HASAN : It does

not fit m with the original thing Your
amendment 1s partially accepted

SHRI BHUPESH GUPTA * What about
my amendment No 6 ?

PROF S NURUL HASAN : I deeply
regret I am unable to accept Amendment

No 6 of the hon. Member ..
SHRI LAL K ADVANI"* I nse to
oppose this particular proposal The pro-

posal intends to empower the Executive
Council of the University nstead of the
Court to change the Statutes or particular
clauses of the Statutes with the approval of
the Visitor of the University May I point
out to the hon, Minister that In
the University Act, while section 29
is being amended, 1n section 31 which deal
with Ordinances—1 hope I have theea of
the Minister

PROF. S. NURUL HASAN: I am
listening with all interest.

SHRI LAL K ADVANI * In section 31
of the University Act which deals with
Ordmances, 1t 1s said 1n sub-section (4) that
“all Ordinances made by the Executive
Council shall be submitted as soon as may
be to the Visitor and the Court and shall
be considered by the Court at 1ts next meet-
ing and the Court shall have power by a
resolution passed by a majority of not less
than two-thirds of the members voting to
cancel any Ordinance made by the Executive
Council and such Oidinance shall, from
the date of such resolution cease to have
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effect”” So, this indicates the whole scheme
of the Act, that the Court 1s to be a super-
visoty body on the Executive Council m its
Ordinance-issuing  aathouty  The Execu-
tive Council 1s now being enipowered also
to issue statutes, to make statutes I should
think that when the Court can review a
provision, annul the statutes, the ordinances
made by the Executive Counzi!, the same
authority mn respect of statutes also should
be given to the Court because, after all,
even tn the mention of authority, m the
seriatum order of the authority of the Uni-
versity, the Court 1s the prime authority
That 1s No 1 and the Executiue Council
and the Academic Council then follow
Therefore, I would like to pomrt out this
anomaly and discrepancy which will come
into the whole scheme of the Act if thus
particular clause 15 introduced

PROF S, NURUL HASAN : I have
explained my attitude and the Goternment’s
attitude towards the Courts As 1t 1s, In
the case of four other Central universities
they have accep'ed this scheme  Therefore
I am unable to accept the point which the
hon Member ha» raised.

Amendment (No 6) was, by leave,
withdrawn

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The ques-
tion 1s @

That at page 3, after line 20, the fol'o-
wing further proviso be insecreed,
namely :-

Provided further that except with the
prior concurrence of the Academic
Council, the Executive Council shall
not make, amend or repeal any
Statute affecting all or any of the
following marters, namely --

(1) the coastitution, powers and
duties of the Academic Council
and the other powers which may
be confeired, and duties which
may be imposed on the Academic
Council,

(1) the authorities responsible for
organising recognised teaching
m connection with the Univer- sity
courses,

(1) tre withdrawal
Diplomas, Certificates
Academic distinctions,

of Degrees,
and other
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(iv) the establishment and abolition
of Faculties, Departments, Halls,
Colleges and Institutions;

(v) the conditions under which
Colleges and other Insututions
may be admitted to the privile-
ges of th* Umversity and the
withdrawal  of such privileges;

(vi) tne institution of Fellowships,
Scholarships,  Studentships  Exhi-
bitions, Medals and Prizes;

(vii} the extent of autonomy which
a College may have and the
matter 1n relation to which such
autonomy may be exercised:

(viir) the composition powers and
functions of the College Councils; and

(ix)the conditions on the fulfilment
of which the teachers of the colleges
and iastritutions may be recogmised as
teachers of the Umversity.”

The motion was adopted

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The ques-
tion Is :

“That clause 4. as amended, stand part
of the Bill.”

The motior was adopted.

Clause 4, as amended, was added to the
Bill.

Clause 5 nas added to the Bill
Clause 1, the Enacting Formula und the
Title were added to the Bull.

PROF. S. NURUL HASAN : Madam,
I move

““That the Bill, as amended, be passed.”
The question was proposed.

SHRI BHUPESH GUPTA : Just one
word. The onlv thing 1 would Iike to say
1s this,  Now that this is being passed 1
hope the hon  Mrmister has improved the
chimate. As ‘ou Anow we have always
been supporting the teachers’ struggle Up
to the strike we have been supporting them
Now n the hght of what has been passed
here 1 hope they will reconsider atl thar has
happened and take a new look at 1t and
there will be more discussion in working
out a comprehensive Bill. This 1s all tlat
I would say n this connection because 1t 1s
more important as my fitend Mr. Rasheedu-
d din Khan has said.
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Lok Sabha

Now before I sitdown I would hke to
invite your attention to o1e thing and that
is why I got up It would take only one
minute. In the Delhi University last year
during the 1971-72 academic seisron Russian
History was prescribed as one of the opt-
ional papers. It was for the strdents of
the M.A. (Previous). When some of the
students offered this course it was not done
on the plea of non-avatlability of Professors
of Russian History At the insis‘ence of
the demand of the students the Chance'lor
said that the course will be taught fiom the
next session of 1972.73 but the course of
Russil\n History has been omitted from the
syllabus prescribzd for the academ c \ear
1973-73. T do not know way this 15 happen-
ing when there are students who opt for 1t
Is this cold war or what ?

AN HON. MEMBER : This has
ing to do with the Bull.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The ques-
tion is

noth.

“That the Bill, as amended, be passed,”
The motion was adopted

MESSAGE FROM LOK SABHA

THE MINES AND MINERALS (REGULATION
AND DEVELOPMENT) AMENDMENT
BiLr, 1972

SECRETARY : 1 have to repoit 'o the
House the following message recer ed from
the Lok Sabha, sicned by the Secietary of
the Lok Sabha :

““In accordance with the p ovisions
of Rule 96 of the Rules of P.ocedure
and conduct of Business in Lok Sabha,
1 am directed to enclose heirewith the
Mines and Minerals (Rcgulatton and
Development) Amending Bl 1972, as
passed by Lok Sabha at 1ts sit mg held
cn the 26(h August 19727
Sir, Tiaya copv of the Bill on the

Table.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) . The House
stands adjouined tili 11 60 A.M. tomorrow

The then House adjcuined at four
minutes past s x of the clock ull
eleven of the clock on Tue-day,
the 29th August, 1972.
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